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PARLIAMENT OF INDIA
Thursday, 4th October, 1051

The House met at Nine of the Clock.
[MR. DepUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
VACANCIES FOR WAR SERVICE CANDIDATES

*1511. Shri Sidhva: Will the Minister
of Home Affairs be pleased to state:

(a) whether it is a fact that 70
per cent. of the vacancies that occur-
red over a number of years were
reserved for staff with war service
for the purpose of their confirmation
over and above their seniors;

(b) if the answer to part (&) above
be in the affirmative, whether
Government are willing similarly to
reserve at least 70 per cent, vacancles
in the different categories of staff in
the offices of the various Ministries
of the Government of India for the

confirmation of the present suitable
displaced India opting stafl now work-
ing in these offices against _the
vacancies of Pakistan optees in view
of their past long service and
financial ruin;

(¢) what are the reasons for not
treating such displaced persons at
par with the war service stafl for
purposes of confirmation in the
various Ministries;

(d) what is the total number of

routine clerks, upper division clerks,
stenographers and assistants, who
migrated to Pakistan from each
Ministry, the number of India opting
displaced staff absorbed against them,
and why it has not been possible to
confirm suitable displaced staff upto
the number of those vacancies; an

(e) what are the reasons for pre-
ference to the temporary stafl
appointed during the war against
displaced employees?

The Minister of Home Aftairs (Shri
Rajagopalachari): It is a rather long
answer. I wish I had the time to look
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into it. I would have placed it on the
Table of the House. 1 shall have to
read it now.

(a) In order to ensure that suitable
Young men would not be deterred from
joining the Armed Forces on account
of the uncertainty of the prospects of
post-war employment, the then Gov-
ernment annéunced that 70 per cent.
of the vacancies for direct recruitment
in all departments and offices of the
Central Government during the war
would be kept reserved to be ultimate-
iy fillled by persons who had rendered
approved war service. All persons
appointed to such vacancies in the in-
terim period clearly understood that
their employment was temporary and
did not entitle them to confirmation in
the posts. As and when suitable candi-
dates with war service became avail-
able, they were permanently appoint-
ed to the vacancies, by displacin
temporary interim Incumbents |
neiessary. There {s no question of a
wal service candidate being confirm-
ed "“over and above his seniors”. The
actual period covered by the vacancies
so reserved fell between 29th June,
1942 and 31st December, 1945,

(b) and (c). Permanent India-opt-
ing staff have been absorbed per-
manently either in regular or in super-
numerary posts. Temporary India-
opting staff as well as other displaced
Government servants have been and
are being considered along with the
other temporary staff of the Govern-
ment of India for confirmation iIn
vacancies as and when avalilable.
Under Article 16 of the Constitution
no reservation of posts is permissible

except for members of Scheduled
Castes and Tribes.
(d) The required information s

being collected and will be laid on the
Table of the House as soon as full
detalls are ready.

The Government of India couty not
reserve for the displaced persons all
the vacancies arising out of the migra-
tion of the staff who opted for Pakl-
stan without overlooking the claims of
the temporary employees of the Cen-
tral Government for confirmation in
such vacancies,
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(e} No preference has been shoWwn
to the temporary stafl vis-a-vis dis-
placed persons. The Government of
India have tried to hold the scales

even between these two categories of '

employees.

Shri Sidhva: May 1 know the per-
centage of temporary staff who have
been made permanent, I mean in India
and those optees from Pakistan? Can
they give us a comparative statement
showing the percentage during the last
four years?

Shri Rajagopalachari: I must apolo-
gise; I would ask a question to be put.

Shri M. Naik: The hon. Minister
stated that certain reservations have
been made for Scheduled Castes and
scheduled tribes candidates. May 1
know how many Scheduled Caste and
scheduled tribe candidates opting for
India have been bsorbed | against
those reservations?

Shri Rajagopalacharl: I am not able
to hear. If there is any question
arising out of the long answer I have
glven in regard to details, I would like
to have notice.

Sardar Hukam Singh: May I know
the special reasons that led the Gov-
ernment to place the displaced per-
sons who were permanent in Pakistan
at par with temporary employees here?

Shri Rajagapalacharl: There is no
placing at par and there is no placing
of any discrimination either. No
rpecial reasons therefore arise. No-
body can be dealt with unjustly. That
is the only reason.

Sardar Hukam Singh: Those per-
manent employees who were serving
under the Government of India in
Pakistan, when they opted for India
and came here, why were they not
considered at par with permanent
servants?

Shri Rajagopalachari: Those who
were serving under the Government
of India and who opted have full
rights under the arrangement made.
It is only those who did not serve under
the Government of India, but served
in some States, different from the
Government of India, and who opted,
that ure provided for specially in the
particular case. Those who opted later
on or who were displaced stand on a
different footing.

Sardar Hukam Singh: What was the
reason that led to such discrimination
being made, in the case of employees
who were serving in some States as
for instance Sind or Bahawalpur?
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Shri Rajagopalachari: There is no
ouestion of discrimination of all. Our
liabilities have t{o be confined within
the limits of our resources. Our lia-
bilities are definitely recognised so far
as the servants of the Government of
India were concerned. Some States
had to go to Pakistan and some others -
had go to India. The responsibllity
of the States continues in all cases.
The question whether the Government
of India can take over the responsi-
bility of a minerity community in a
State which has gone to Pakistan is a
different question: not a question of
discrimination at all.

Sardar Hukam Singh: Has the Gov-
ernment any figures of the number of
people from Sind and Bahawalpur who
are still out of employment?

Shri Rajagopalachari: This has been
the subject-matter of many applica-
tions, enquiries and representations.
Figures have been collected from time
to time and given. At each date, when
an hon. Member wants a particular
figure, I have to go into the figures,
cull them out up to date and present
them. If a question is put down anew
and notice is given, I shall try to do
my best.

SPIES

*1512. Shri Sidhva: Will the Minis-
ter of Home Affairs be pleased to
state the number of foreign spies
detected and arrested in the wvarlous
States who arrived in India without
regular permits?

The Minister of Home Affairs (Shri
Rajagopalachari): Government have
called for this information from the
State Governments concerned. But it
cannot be stated now how much of
the information may be published in
the public interest.

Shri Chattopadhyay: Is there any
information available for the Centrally
Administered Areas?

Shri Rajagopalachari: Even there we
have to get information. As the
question is with reference to arrests
and the like, we have to get the infor-
mation from the officials concerned.

TRAVANCORE-COCHIN STATE FORCES
(PERSONNEL RELEASED)

*1513. Shri Alexander: (a) wil
the Minister of Defence be pleased
to state the number of officers and
other ranks released from Travancore-
Cochin State Forces as a result of
their integration with the Indian
Army?

(b) How many of the officers have
been provided for by the State
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Government and by the Centire and
what are their salaries and Posts?

(c) Is it a fact that some officers
have filed suits for restitution and if
s0, how many?

(d) Has any scheme for rehabilita-
tion of these people been sponsored
elther by the State Government or by
the Government of India?

(e) If so, when will such schemes
be worked out and what is the
amount which the Government of
India and the State Government will
be contributing and the nature of
the Scheme?.

The Deputy Minister of Defence
(Major-General Himatsinhji): (a) It
will be contrary to public interest to
furnish this information.

(b) The State Government have
found employment for 4 officers in the
Armed Reserve Police, 8 in the Palare
Guards, 1 in another Department and
2 in civil Firms. Information about
the designation and the salary of the
posts is not readily gvalilable.

(c) Yes. 9 officers have filed suits in
the Travancore-Cochin High Court. ’

(d) Yes.

(e) The scheme for securing em-
loyment in Government/Private

rvice is already being given effect to.
Two schemes for settling ex-service-
men on land in Ranni forest extension
and in Kannathanal on joint farming
co-operative basis have been prepared
and, it is expected, will shortly be
finally settled.

Shri Alexander: May I know whe-
ther it is a fact that demobilisation
was effected after taking over by the
Centre?

Major-General Himatsinhji: Release
had started even before the taking
over by the Centre. After that, the
troops were screened and.those who
were found medically unfit were
either discharged or released.

Shri Alexander: If demobilisation
was effected after taking over by the
Centre, may I know ‘whether it is not
the duty of the Central Government
to provide for these people?

Major-General Himatsinhji: The
Central Government is providing for
these ex-soldiers. As I have already
stated, many soldiers have been al-
ready employed. For others, land
settlement schemes have been prepared
and will be carried out very soon. The
only question is how much the Centre
is prepared to pay and how much the
local State Government is prepared to
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share. We are discussing that question

now,

Shri Alexander: May I know whe-
ther these officers were not covenanted
officers and as such, on whom does the
responsibility devolve for the damages
for their release?

Major-General Himatsinhji: The
question of damages does not arise.
We have offered to all officers who
were not passed fit for retention in
the Army alternative employment or
we hope to settle them down on land
in various schemes which are being
prepared.

Shri Alexander: What I wanted to
know was that whether these officers
were not covenanted officers, that is,
the State had entered into an agree-
ment to have their services for a cer-
tain number of years. If so, is net
the State liable?

Mr. Deputy-Speaker: The hon.

Minister has answered already.

Shri Alexander: He has not answer-
ed my point.

Mr. Deputy-Speaker: They are tak-
ing steps. It is a question of law.
There is no good asking a question of
this kind. The hon., Minister has al-
ready stated that attempts are being
made to settle them on land, reclaimed
forests and other co-operative insti-

tutions.

Major-General Himatsinhji: Nine
officers have taken this stand in the
Travancore-Cochin High Court, The
Travancore-Cochin High Court has
dismissed their suits on the ground
that it was misconceived and unsus-
tainable. I understand that they have
collectively taken up this case to the
Supreme Court.

Shri Lakshmanan: May I know whe-
ther there has been any proposal for
absorption of these ex-military per-
sonnel into the police force?

Major-General Himatsinhji: Already
they are being absorbed in this man-
ner and the process is going on conti-
nuously.

Shri Lakshmanan: May I know whe-
ther in the matter of recruitment to
the Indian police forces if they are
otherwise fit, will the question of giv-
ing preference to these released mili-
tary personnel be considered?

Major-General Himatsinhji: 1f found
fit, tggy are always eligible for being
recruited into the police forces; but
we cannot give them any preference
over other trained police officers.
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shri Sivan Pillay: What was the
principle or basis on which the per-
sonnel of the State Forces wegre reject-
ed as unfit for the Indian Army? Who
snt in judgment over them?

Major-General Himatsinhji: I have
explained it more than once that a
selection board for the army had met
and before this board they were given
every opportunity, and if they were
somewhere near the Indian Army
standard they were accepted. But, if
they were medically or in military
training not near this standard, they
were not accepted. However, if they
were on the border-line they were ac-
cepted, for one, two or three years
short-service commissions and if these
are found fit later during their service,
they will be considered for permanent
Commission.

Shri Sivan Plllay: May 1 know whe-
ther these ex-military personnel were
considered as mere raw recruits for the
purpose of this absorption into the
Indian Army?

Mr. Deputy-Speaker: That is getting
futo arguments. The Minister has
naid that there was a selection com-
mittee or board which went into the
whole matter.

Sardar Sochet Singh: Is the Govern-
ment aware that due to the indiscri-
minate retrenchment of military per-
sonnel, great difficulty was being ex-
perienced in the recent recruitment
drive for the army?

Major-General Himatsinhji: Govern-
ment do not accept the insinuation
that there was any indiscriminate dis~
charge of these soldiers. Therefore,
the other question does not arise.

RURAL CREPIT

*1514. Shri A. C. Guha: Will the
Minister of Finance be pleased to
refer to the statement placed on the
Table of the House in reply to
starred question No. 947 asked on the
23rd March, 1948 and state what
further steps have been taken by
the Reserve Bank to implement the
obligation imposed on it by Sectlon

54 of the Reserve Bank of India Act
of 1934?

The Minister of Finance (8hri C. D.
Deshmukh): Further steps taken since
March, 1948 are—

. (1) Increased financial accommoda-
tion to State Cooperative Banks under
Section 17(2)(b) and 17(4)(c) and
also grant of accommodation on the
same concessional terms under See-
tion 17(4)(a) of the Reserve Bank of
_Iudxa Act aggregating to Rs, 103 lakhs
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in 1948-48, Rs. 271 lahks in 1949-50 and
Rs. 538 lakhs in 1950-51.

(i) Grant of free remittance facili-
ties to the State Cooperative Banks to
the extent of the loans for transfer of
funds from the principal account
maintained at an office of the
Reserve Bank to an account at an
agency of the Reserve Bank.

(1il) Allowing brokerage on pli-
cations for Government loans by State
and Central Cooperative Banks.

(iv) Increased support to Land
Mortgage Banks by purchase of their
debentures.

(v) Closer contact with the Coopera-
tive movement in the States by tours
of the Reserve Bank officers, studies
and proposed inspection.

(vi) The setting up of a new Depart-
ment of Banking Development to
foster the development of banking in
rural areas.

(vil) Increased facilities will also be
now avallable under the amended Sec-
tion 17(2) (a) of the Reserve Bank of
India Act which extends the redis-
counting facilities to Apex Cooperative
Banks and Section 17(2)(b) of the
Reserve Bank of India Act which
extends the period of advances from
nine to fifteen months.

(viii) Reserve Bank has undertaken
a nation-wide rural credit survey.

Shri A. C. Guha: What is the rate of
interest for the loans now granted to
the cooperative banks?

Shri C. D. Deshmukh: One-and-half
per cent.

8hri A. C. Guha: May I know when
this new Department of Banking Deve-
lopment referred to in part (vi) of the
answer was set up and what is the pro-
gress so far made?

Shri C. D. Deshmukh: It is too early
to expect any visible progress. I think
it was set up about nine months ago
and preliminary survey has been com-
pleted.

-Shri A. C. Guha: Under section 54 of
the Reserve Bank Act, an expert body
for rural credit has to be maintained.
What has been the work of that body?
The hon. Minister has not said any-
thing about that.

Shri C. D. Deshmukh: All this work
has been the work of the expert body—
thé Agricultural Credit Department.

Shri A. C. Guha: Besides these co-
operative banks, are there any financial
organisations maintained for giving
rural credit. as referred to under Sec-
tion’ 54 of the Reserve Bank Act?
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Shri C. D. Deshmukh: Indigenous
bankers take part in rural credit. I do
not quite understand the hon, Mem-
ber's question. He has, I think, fasked
me whether, in addition to the coopera-
tive banks, there are any other agen-
cles which take part in rural credit?

Shri A. C. Guha: Is there any other
bank or organisation engaged in the
business of agricultural trading?

Shri C. D. Deshmukh: There are the
indigenous bankers.

Shri A. C. Guha: Does the Reserve
Bank give any facilities or particular
privileges to them also?

Shri C. D. Deshmukh: No, Sir. It
has so far proved difficult to devise
suitable machinery by which indi-
genous bankers could be assisted. That
position has been explained in the two
statutory reports published by the
Reserve Bank some years ago. Under
section 54, the main difficulty was with
regard to separating the lending busi-
ness from the other business of the
indigenous bankers, and secondly, in-
spection. The Reserve Bank has taken
up the question again, {following a
conference of indigenous bankers in
Bombay.

Shri A. C. Guha: May I know if it
is the policy of the Government to eli-
minate these indigenous bankers al-
together, and if not, whether Govern-
ment would make some scheme to or-
ganise them on some scientific basis?

Shri C. D. Deshmukh: Qur efforts are
in the latter direction.

Shri Sidhva: May I know whether
the indigenous bankers are entitled to
get loans from the Reserve Bank?

Shri C. D. Deshmukh: Not in the
existing dispensation

Mr. Deputy-Speaker: Questions 1518,
1517 and 1518 are in the name of Shri
S. N. Sinha; but he is absent.

The Minister of Natural Resources
and Scientific Research (Shri Sri Pra-
kasa); Sir, I would like to give the
answer to question 1517 as it has in-
teresied many hon. Members and ......

Shri A. C. Guha: The three questions
are allied and they may all be answer-
ed, as there is much controversy about
the working of this project.

Mr. Deputy-Speaker: The questions
are Nos 1516, 1517 and 1518.

Shri Sri Prakasa: They are separate
questions and I can answer all of them.
But I wanted particularly to answer
question 1517 though the questioner is
absent,
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Mr. Deputy-Speaker: Now we go to
quesiion 1519, We shall come back to
these questions after finishing the
other questions.

FoRMER REGULAR OFFICERS OF THE
INDIAN ARMY WHO JOINED THE ILN.A,

*1519. Sardar Hukam Singh: Wil
:he tl\‘;Itienist;er of Defence be pleased
O B H

(a) whether former regular officers
of the Indian Army who joined IN.A.
forces must be under the age of 36
years before they can be re-employed
and absorbed in the Army now;

(b) whether any consideration is
given to the period of service an
?mcerdhad put in before his captivi-
y; an

(c) whether ex-regular officers of
the Army of over 36 years of age can
only join on Short Service Regular
Commission and even then are not
allowed {o count any part of their
former service before joining I.N.A.?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a)
Ex-regular officers who joined the

ILN.A. and now apply for the grant of
de novo permanent regular commis-
sions must be under the age of 36 years
on the-date of application. This Hmit
may be relaxed upto 40 years of age
where such an officer with his previous
pensionable service can complete 15
years pensionable service before
reaching the age of 47, These officers
are not re-employed but granted de
noro permanent regular commissions.

(b) Yes. These ex-regular officers
are granted de novo permanent re-
gular commissions in the substantive
rank held at the time of capture as
prisoner of war or on the 15th Febru-
ary, 1942, whichever is earlier, Pre-
vious service upto that date reckons

for senlority, promotion and incre-
ments of pay.

(¢) Ex-regular officers of over 36
Years age, in whose case the relaxa-
tion upto 40 years referred to in
claqse (a) above. is not applicable, are
eligitle to apply for de novo short
service regular commissions for 1 or
3 years. They do not reckon any part
of their previous service in the army
for purposes of seniority, substantive
prgmotlon and increments of pay.

Sardar Hukam Singh: What is the
number of officers over 36 years (who
have been given further concession up
to 40 years) who have been re-employ-
ed in the Indian army?

Major-General Himatsinhji: I have
not got the figures of the number of
officers over 36 or over 40. So far as

the number of LN.A. officers who ap-
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plied for re-employment in the Indian
Army is concerned, their number is
16, the number granted permanent
scommissions is 3, the number granted
'short service regular commission is 4
:and the number under consideration is
‘1, The number so far rejected is 8.

Sardar Hukam Singh: Have any of
those over 36 years been taken as
second lieutenants, even as junior to
those who joined one day earlier?

Major-General Himatsinhji: They
were taken as second lieutenants on
regular commission on the date of
emtry but their previous service as
regular officers counted up to 1942.
After they became second lieutenants
they became acting Captains and act-
ing Majors automatically and thus
became senior to the second lieuten-
ants who had joined one day earlier.

Sardar Hukam Singh: Out of this
category how many are Majors or
Captains at present after they had
submitted themselves to being taken
as second lieutenants?

Major-General Himatsinhjl: I gave
the hon. Member the number of ofi-
cers taken into the Indian Army. I
have not got the breakdown with me
regarding the number of captains and
majors. 1 will get the information for
the hon. Member in a day or two.

Shri Sidhva: May I know whether
the low paid staff such as cooks and
sweepers in the IN.A,, who were taken
as prisoners of war were entitled to
anything from the Government of
India and if so, have they been paid?

Major-General Himatsinhji: The
whole flnancial question has been set-
tled to the satisfaction of all concern-
ed. While they were prisoners of war
they were paid by the Japanese. After
they came back the financial ' question
was gone into and finally settled. All
dues due to them have been given to
them. There may be dissatisfaction
about the pay which they received
from the Japanese, which was much
less than what they would have
received if they had continued in the
Indian army.

Shri Sidhva: Is it not a fact that
some of them made a representation
to the Indian Government saying that
they have not received any salary
from any source? What steps have
Government taken in this matter.

Major-General Himatsinhji: 1t is not
a fact.

Dr. Ram Subhag Singh: The Deputy
Minister said that while the IN.A.
nersonnel were prisoners they .used to
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recelve a salary from the Japanese.
May I know whether they received
their salaries in prison or outside?

Major-General Himatsinhjl: While
they were prisoners of war if they had
not joined the IN.A. they were paid
by the Indian Government when they
were repatriated. But if they had
joined the LN.A. they were paid by
the Japanese or under a certain ar-
rangement by the I.N.A. leader at
certain rates.

Sardar Hukam Singh: Sometime ago
we were told that the Government
was still to take a decision on the
question whether the period for which
these officers had held substantive
pos's in the regular army before their
captivity should be taken into consi-
deration or not. May I know whe-
ther the Government have come to a
decision about that?

Major-General Himatsinhji: No, Sir.
That is still under considergtion.

Sardar Hukam Singh: May I know
whether the Government is prepared
to consider the period for which these
officers held subs'antive posts with
regard to their seniority—such officers
who have been reported to be very
good officers as captains and majors
and who have now joined as second
lieutenants?

Major-General Himatsinhji: If the
hon. Member brings to notice any such
cases they would be considered on
their merits.

MALARIA

*1520. Shri Lakshmanan: (a) Wil
the Minister of Health be pleased to
state whether the incidence of malaria
has gone down in the Centrally Ad-
ministered areas to any appreciable
extent as a result of the anti-
malarial measures taken by the
various Part C State Governments?

(b) What is the total expenditure
which the Government of India have
incurred on this behalf during the
years 1949-50 and 1950-51?

The Minister of Health and Com-
munications (Rajkumari Amrit Kaar):
(a) Yes. In the States of Delhi and
Coorg where antimalaria work has
been done on an organised scale the
incidence of malaria has been reduc-
ed to negligible proportions.

(b) A statement is laid on the Table
of the House.
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STATEMENT
1949-5) 1960-51
The Malaria Insti- Ra. Ras.
tute of India,
Dolhi . . . 4,41,000 4,44,000
Antimalaria Opora-
tions, olhi
{Urban) . . 86,000 60,000
Antimalaria Opera-
tions, Delhi
(Three mile belt) . 20,000 20,000
Antimalaria  Opera-
tions, Nelhi
(Rural) 1,40,000 1,01,000

Antimalaria Organi-
sation, Coorg

Antimalaria Organi-
sation, Ajmor . 40,000 55,000

1,17,698 95,680

814,808  7,75,680

Shri Lakshmanan: Is the hon. Minis-
ter aware of the fact that some hon.
Members of this House had recently
their first attack of malaria in Delhi?

Rajkumari Amrit Kaur: I am not
aware who amongst the hon, Members
have had malaria but it is quite pos-
sible that those who have had malaria
here have not contracted it in Delhi.

Shri Lakshmanan: May I know
whe.her India is getting any assis-
tance from the W.H.O. to combat the
disease and if so, what is the nature
and quantum of that assistance?

Rajkumari Amrit Kaur: That ques-

tion has been answered so many
times by me. The W.H.O. has helped
us in organising four anti-malarial
teams and they have done extremely
good work.

Shri Shiva Rao: Is there any inten-
tion on the part of the Health Minis-
try to revise the practice of publishing
annual reports on public health in
this country?

Rajkumari Amrit Kaur: A short
report is published every year. Pub-
lishing a bigger report is again a
matter of financial stringency.

Shri Chattopadhyay: Which unit of
the Centrally administered areas
recorded the highest incidence of
malaria?

Rajkumari Amrit Kaur: I can only
say that the incidence in the Centrally
administered areas has come down so
much that it is difficult now to say
where it {s really worth consideration.
For example in Delhi urban areas in
1933 the incidence was 180 per thou-
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sand and in 1950 it was 4 per thou-
sand. In Delhi rural areas in 1948 it
was 81 per thousand and in 1950 it
has becen reduced to 14 per thousand.
In Coorg it has come down from 207
per thousand in 1941 to 38 in 1950 and
that applies to all the Centrally ad-
ministered areas.

Shri Chattopadhyay: May I know
whether any anti-malaria campaign
is carried on in Manipur area which
is considered to be very much malaria-
infected?

Rajiumari Amrit Kaur: We have
not started anything yet but that will
now come under consideration.

Shaikh Mohiuddin: May I know if it
is a fact that malaria generally breaks
out from the month of October to
December?

Rajkumar] Amrit Kaur: After the
monsoon is generally the season when
incidence of malaria is usually highest.

OTHER BACKWARD CLASSES

*1522, Shri Bharati: Will the Minis-
ter of Education be pleased to state
the number of candidates selected
from Madras State from the category
known as "O.her Backward Classes”
and the basis of their selection for
scholarship in 1951-52?
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[The Minister of Educati :
lana Azad): 99, ucation (Mau

The names of the “Backward Clas-
ses” o.her than Scheduled Tribes were
given by the State Government of
Madras. Amongst those eligible, the
awards were made on the basis of
merit and poverty.]

Shri Bharatl: I want to know the
total number of applicants from the
Madras State. :

- 199 : ol L3y

[Maulana Azad: 1690.]
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Shri Bharati: Am I to understand
by “merit” the total number of marks
obtainad by the candidates in exa-
gxina;lons and, if so, in what examina-

ons?

- ot et | Ol Uga
[Maulana Azad: No, no.]

Shrl Bharati: I want to understand
how the merit is decided.

L &g &l T U
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[Maulana Azad: A Board has been
constituted for the selection of candi-
dates. The Board has framed certain
rules. The Board makes the selection
on merit also keeping in view the
candidates financial position. There
is no examination.]

Shri Bharatl: What exactly Iis
“merit"? Are there rules to guide the
Board and on what criterion or basis
are seleciions made?

ol e Syree gy 2 ol Ulye
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{Maulana Azad: The rules are there
and if the hon. Member so desires
these will be placed on the Table of
the House.]

Shri B. K. P. Sinha: May 1 know if
this classification “Other backward
classes” is general in the sense that it
covers all the communities, or does it
cover only the Hindu community?

ote o e 1 Sl U
nl s e g glebes @
- o o RS

lana Azad; No. It includes
sor&xl:hl\‘liluslim and Christian classes as

well.]
srwe gon g & wdw Ah
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[Thakur Krishna Singh: I want to
ask the hon. Minister whether the list
for the Madras State includes the
backward classes of those States that
have been merged with Madras in-
cluding Puddukotal State?]

g sl arpe Ol Uy
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[Maulana Azad: I have a very
lengthy list here which includes all the
names of the backward classes. If I
were to read it out, a lot of time of
the House would be wasted. The list

pertaining to Madras contains at least
16 or 17 names.]

s yow fag: St wo¥ ww
g Ao garad?

(Thakur Krishna Singh: Is there
any list for the merged States as well?]

W““ ¥y g L w': :B_i-‘b'”_’n
BT, P P

[Maulana Azad: Those States are
also included in this list.]

Shri A. Joseph: May I know the
number of applications received from
Christians from Scheduled Castes in
Madras asking for scholarships, and
has any special attention been given
by Government to grant equal treat-
ment to the Christian applicants as
Harijan students?

bt ol & - e 1 Ol Ulya
W R A I BV
- Swrly
[Maulana Azad: No. I cannot

answer that offhand; I shall require
notice for that.}
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Shri Bharati: Will the hon. Minister
be pleased to lay on the Table the
names of applicants belonging to the
backward classes selected from
Madras, along with their marks?

- uu : é’j' 'J”’ﬁ

[Maulana Azad: Yes.]

ot aw . F Far F TwAT
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[Shri Jnani Ram: The demand for
Supplementary Grants. just now pas-
sed, includes demands for many de-
partments. The Education Depart-
ment rejected the application of many
scholars belonging to backward clas-
ses. May I know whether the demand
included grants for the Education
Ministry? 1If so, why were those ap-
plications rejected?]

Uemae iy b 10l Wlye
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[Maulana Azad: I don't think the
position is as stated. Three hundred
sixty-five thousand rupees were provid-
ed for the backward classes for the
current year, out of which they are
being given scholarships. No applica-
tion has been rejected on the grounds

of financia! stringency. Rejections, if
any, were made on merits.]

ScHEDULED CASTES AND SCHEDULED TRIBES
+1523. Shri Karunakara Menon:

Will the Minister of Home Affairs be
pleased to siate:

(a) whether Government are aware
that the Public Notification specify-
ing the Scheduled Castes and Tribes

299 P8,
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issued by the President of the Re-
public under Section 341 is defective
by not including certain castes and
tribes entitled to be therein and by
excluding certain castes and tribes
entitled to be t(herein; and

(b) whether Government have
enquired or are enquiring into the
matter in order to cure defects and if
so. when Government propos® (o
place their suggestions before Parlla-
ment?

The Minister of Home ARairs (Shri
Rajagopalachari): (a) and (b). I in-
vite the attention of the hon. Member
to my speech in Parliament on the 5th
April, 1951 and to the Home Ministry's
letter of the 15th February placed on
the Table of the House thereafter,

Shri Karunakara Menon: May 1
know whe'her complaints have reach-
ed the President or the hon. Minister
or the Governors about this defect
and. if so. what action has been taken
upon these complaints?

Shri Rajagopalachari: The constitu-
tional position is the difficulty. Even
the President cannot alter what has
been done before, nor can the Govern-
ment, nor anybody else, That is the
difficulty and we are trying to exarine
the position; probably a constitutional
amendment will have to be made in
the matter.

Shri Jangde: May I know whether
Government has found out what are
the grounds for excluding. or includ-
ing, certain cnstes and tribes in the
Scheduled List. particularly for ex-
cluding 25 lakh Scheduled Tribe
members and 7 lakh Harijans from the
tribes in Madhya Pradesh?

Shri Rajagopalachari: As I have al-
ready sald, the difficulty is the con-
stitutional difficulty—it is not a mat-
ter merely of enquiring and finding
out facts, Even if we find an error
has been committed, the anxiety of
those who were particular in getting
a constitu'ional guarantee for the
Scheduled Castes took them ' to the
extreme position that no change could
be mada in the President's notifica-
tion. Therefore, the procedure has
been made very difficult to correct the
errnrs and the Government is consi-
dering all thege comnlaints apart from
the merits and (he {ruth of the allega-
tions made.

Shri Jangde: May I know whether
there are any castes or tri''es whose
names are enlisted in the list of cri-
minal tribes?

Shri Rajagopalachari: No, Sir. There
Is no classification of criminal tribes.
In most States that I am aware of the
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law has been replaced by a law about
habitual offenders.

Shri Karunakara Menon: May I
know whether Government cannot
take the Initiative in moving Parlia-
ment for curing the defects?

Shri Rajagopalacharl: Yes, Sir. We
are rather at the wrong end of Parlia-
ment just now.

Shri M. Nalk: May I know whether
Government are considering the de-
sirability of bringing legislation for
modification of those orders?

Mr. Deputy-Speaker: The hon.
Minister has already answered that
we are at the fog end of the session.

Shri Sonavane: Has the hon. Minis-
ter not reccived representations from
certain Scheduled Castes which are
omitted from the notification, and that
he had promised that the needful will
be done by bringing forward a Bill? If
so, why was a Bill not brought before
Parliament and why this delay?

Shri Rajagopalachari: Sir, I have
dealt with it already. The President’s
notification was recent enough. The
allegations were made from time to
time with reference to certain omis-
sions of certain castes. The merits of
those allegations would have to be
examined. Then, the procedure would
have to be simple for making the
changes. So far as I am concerned, 1
can tell the hon. Member my  feeling,
that instead of being a suppressed or
a depressed class it has become a pri-
vileged class and hence so many appli-
cations for addition.

ATTENDANCE AT PRAYER MEETINGS

*1524. Maulvi Haneef: Will the
Minister of Education be pleased to
state whether in a local Christian
College in New Delhi the attendance
of all students of the college at
Prayer Meetings and in Bible Classes
is compulsory and absence therefrom
is punishable with fines?

+ (OlST Ulye) Sy I i
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[{The Minister of Education (Mau-
lana Azad): There is no Christian
Cpllm in New Delhi.]

4 OCTOBER 1051

Oral Answers 1040

RO NN W

e S £ ek Y

b dele £ adaipS vy 2 Ipp 202
teda

[Maulvi Haneef: Has the letter
published in this connection in the
Evening News of September 12 last,
been brought to the notice of the Gov-
ernment?]
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[Maulana Azad: No, it is not before
the Government. But it is a fact that

there is no college in Delhi bearing
the name of Christian College.]}

Shri R. Velayudhan: May I know
whether the hon. Minister is aware
that in most of the schools in Dethi
which are conducted by the Christian
missionaries religious education is
compulsory? .

Uya e P8 = g 2Ol Ulye
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[Maulana Azad: No, there are 16
colleges in Delhi, I have with me a
report from the Chief Commissioner of
Delhi saying that such instruction is

not imparted in any college. The same
is the position with regard to schools.]
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[Khwaja Imait Ullah: I want to
know that if there is no Christian
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College in Delhi, is there any other
college here, where attendance in the
Bible classes s compulsory?]

e‘r‘fuﬂ, é Wm
st @l D el Jo SIS
o S Claa & o ey gylee
@ 25 & (ol - &0y @y,
»ﬁwdtﬁdéu"f’l"
oS S arde il S G
(PG SN]SO JPPRTINE FPN

{Maulana Azad: As I said just now,
there are 16 colleges in Delhi, We
have the report of the Chief Commis-
sioner of Delhi. It shows that in no
college is the teaching of Bible, by way
of religious instruction, compulsory.]

DEEr X-Ray MACHINE AT LaApy HARDINGE
CorLeGE, DELHI

*1526. Shri Balmikl: (a) Will the
Minister of Health be pleased to state
whether the necessary bulb for the
Deep X-Ray Machine installed at the
Lady Hardinge College and Hospital,
New Delhi which was to be imported
from outside has since arrived and
it not, how long is it going to be
delayed?

(b) What is the cost of that
Machine with the accessories?

(¢) What is the amount so far paid
to the firm?

The Minister of Health and Com-
munications (Rajkumari Amrit Kaur);
(a) No bulb was required for the Deep
X-Ray plant at the Ladv Hardinge
Medical College and Hospital, New
Delhi. If by ‘bulb’ elther the ‘tube’ of
the Deep X-Ray plant or certain recti-
fying valves are meant, they have all
been replaced.

(b) Rs. 65,191.

(c) The entire sum of Rs. 65,191
has been paid to the firm.

ft v we wed: am &
78 7 JTE § A9 ¥ arwaw fEad Oy
TF & &% 39 F gror AA TF §
[Shri Balmiki: How many cases of

deep X-Ray have been examined since
the arrival of this machine?]
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[Rajkumari Amrit Kaur: This
machine arrived in March, 1950 but it
could not be installed immediately be-
cause the special room required for it
was not ready. When it was Installed.
its tube developed a defect. New
tubes had to be fitted. Recently it
has been set right and is being used.
I canont say just now as to how many
prints have been taken from this
machine.]

st wriay wTe wreHeY
T

[Shri Balmiki: Is it & fact that pay-
ment was made for a new machine
and as is apparent from your state-
ment. we got an ¢ld and used one?)

[Rajkumari Amrit Kaur: This is en-
tirely wrong, when this allegation was
made we made a thorough enquiry.
This is a brand new machine. We also
know the date on which it arrived
from abroad. It had never been used
before.]

Shri Krishnanand Rai: May I know
what charges Government had to bear
in replacing these tubes?

Rajkumari Amrit Xaur; Government
has not had to bear any charges.
Naturally the firm has done all that.

wAmoae foy: @ ae
gﬁ'}mwﬁmﬁm firad Wt

{Babu Ramnaravan Singh: Who
examined the maciiire to flnd  oul
whether or not it was in order?]
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[Rajkumari Amrit Kaur: It was
ingperted by our Conimittee.]
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[Babu Ranmmnarayan Singh: Did the
Committee which carried out the ins-
pection include experts?]
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[Rajkumari Amrit Kaur: The Com-
mittee may or may net include ex-
p?rts] but they can obtain expert ad-
vice.

BiLL oN Law oF CITIZENSHIP

*1527, Shri G. 8. Guha: Will the
‘Minister of Home Affairs be pleased
to refer to my starred question No.
4t80te, dated the 2nd June, 1851 and
state:

(a) whether the draft of the Bill
on the Law of Citizenship in India
has been finalised; and

(b) if not, what is the cause of the
delay?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) and (b). The
draft has not yet been finalised. The
subject matter of the BIill requires a
great deal of consideration and exa-
mination of several aspects of jyrispru-~
dence and internal and external policy
and is necessarily taking time.

Shri G. S. Guha: Is it likely to be
introduced in the next session of
Parliament in February?

Shri Rajagopalachari: I do not know
about that, but it will be introduced
in the next year.

DIRECTOR OF STATISTICAL SECTION OF
HraLTh DeEpPaARTMENT (US.A))

*1528, Shri Sidhva: (a) Will the
Minister of Health be pleased to
state whether the Direclor of Statisti-
cal Section of the Health Department
of Baltimore (U.S.A.) has arrived in
India; and if so, for what purpose?

(b) Will Government share the ex-
penditure of his mission?

The Minister of Health and Com-
munications (Rajkumari Amrit Kaur):
(a) Yes, Dr. W. Thurber Fales, Direc-
tor of Statistics. Baltimore State Health
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Department (U.S.A.) has arrived in
India to conduct a survey of the vital
and health statis‘ics sltuation obtain-
ing here as a part of a WH.O. pro-
gramme of study coverine the whole of
the South East Asia Region.

(b) The estimated expenditure to
the Government of India on account
of the visit of the Statistical Specialist
is Rs, 700 on accnunt of the internal
travel charges in India. The W.H.O.
are meeting all o‘her expenses inci-
dental to the visit of the expert viz.
his salary. per diem allowance, travel
cost to India, etc.

Shri Sidhva: May 1 know whether
the Government of India had any
statistics by themselves in the past,
and if not, are any new statistics going
to be taken by this Director?

Rajkumarl Amrit Kaur: The Gov-
ernment of India is well supplied with
statistics, because we have got a
chapter on vital statis‘lcs in Volume
IT of the Bhore Committee Report and
then there is the Vi‘a] Statisties Com-
mittee Report of 1949 also, and the
Registrar General of India is also ap-
plying his mind to the problem of
vital statistics in order to evolve a
cheap method of statlstical compila-
tion etc. in our country. but we have
acceoted this survey mainly because if
we had been left out the most slegni-
ficant part of the South East Asian
zone would have been excluded from
the survey and therefore we did not
refuse the W.H.O. offer.

Mr. Deputy-Speaker: 1529,

Shri M. Nalk: T suggest that 1537 may
be answered with this,

Shri Krishnanand Ral: It is my
question. I agree, Sir.

~Shri Sonavane: I suggest that 1552,
which is mine, may also be answered
with this.

Mr. Deputy-Speaker: The hon. Minis-
ter may answer 1529, 1537 and 1552
together.

TITANIUM AND ILMENITE

*1529, Shri Jnani Ram: Will the
Ministor of Natural Resources and
Scientific Research be pleased to
state:

(a) the places where Titanium and
Ilmenite sands are available;

(b) the quantity of production in
years 1949-50 and 1950-51: and
(¢) the quantity exported?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) Titanium is manutfac-
tured from ilmenite sands. Deposits of
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ilmenite sands occur at various places
on the West Coast. There are also
some isolated patches on the East
Coast.

(b) and (c). A statement giving
the information availahle is laid on
the Table of the House.

STATEMENT

The figures regarding the production and
export of ilmenite.

Year Production Export

{Tons) (Tons)
1949 . . . 308,180 241,763
1850 Up to March . 67,522 103,621

N.B.—Figures regarding the production
and export of ilmenite for April—December,
1950 and for 1850-61 are not yet available

ILMENITE

*1537. Bhrl Krishnanand Ral: Wil
the Minister of Natural Resources
and Scientific Research be pleased to
state:

(a) whether Government have got
any scheme to utilise Ilmenite sand
discovered in Bombay ir manufactur-
ing Titanium on large-scale in India;
and -

(b) what is the present output of
Titanium in India, and how it is
utilised?

The Minister of Natural Resources
and Scientific Research (Shri Srl
Prakasa): (a) and (b). Titanium is
manufactured from ilmenite sands.
A factory for the production of
Titanium-dioxide from ilmenite is be-
ing set up at Trivandrum by Travan-
core Titanium Products Ltd..—a private
limited company registered under the
Indian Companies Act of 1913. The
factory is expected to start production
in the near future.

ILMENITE

*1552. Shri Sonavane: Will the
Minister of Natural Resources and
Scientific Research be pleased to state
what agency is working the production
of Titanium out of the ilmenite sands
and whether the State of Bombay has
any control over the same?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): The attention of the hon.
Member is drawn to the answer to
starred question No. 1537 just given.

Shri Jnani Ram: During this year,
how much ilmenite has been exported
and to which countries?
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Shri Sri Prakasa: I am sorry | have
not got the list of countries. It is ex-
ported mostly to America, if T am not
mistaken,

Shri Stdhva: In the last session the
hod. Minister replied in answer to one
of my questions that that ilmenite
found in certain parts of Bombay
State, which was attempted to be un-
authorisedly exported, was held over.
What became of that ilmenite?

Shri Sri Prakasa: That is not part of
the question. I am nat, therefore. in
a position to answer it.

Shri Sonavane.j What is the per-
centage of {lmenite exported by India
in comparison with the total consum-

ption of ilmenite throughout the
world?

Shri Sri Prakasa: I have not worked
out the figures in such detail.

Shri Amolakh Chand: May I know
If titanium and ilmenite are used in
India or only exported? -

Shri Srl Prakasa: So far we have
not been able to utilise our titanium
and we have been exporting it. It
comes back to us in the form of titan-
lum dioxide. When the factory will
start working, we shall be able to
malsmufacture titanium dioxide our-
selves.

_Shri Syamnandan Sahaya: Are our
titanlum and ilmenite sands used for

the purpose of manufacture of atomic
bomhs?

Shri Sri Prakasa: No, Sir.

Shri M. Nalk: May I know, Sir, in
what particular  localities on the
Eastern Coast ilmenite sands are found

and whether all of them have been
worked?

Shri Sri Prakasa: As sald, the
found on the West Coast. I am a&&:i’;
I cannot give further information.

Shri Alexander: May I know what
proportion of the capifal of the Titan-
ium Products Company in Trivandrum
Is owned by Indians?

Shri Sri Prakasa: The Government
of Travancore-Cochin holds 51 per
cent. of the shares of thig concern and

the present capital of th
Rs. 36 lakhs. ¢ company is

Shri R. Velayudhan: Mavy I Xnow

when this factor i
s ory will hegin produc-

Bhri Sri Prakasa: That is more than
I can say.
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Shri Sonavane: May I know whe-
ther any royalty is paid to the Bombay
Government for the titanium exported?

Shri Sri Prakasa: I cannot say.

Shri Sonavane: May I know whether
any rolalty is paid to the Bombay Gov-
ernment for the titanium exported?

Shri Sri Prakasa: I cannot say.

Shri Amolakh Chand: May I know
whether any experiments are being
carried on in the Ministry of N.R. and
SR. regarding the use of titanium
and ilmenite?

Shri Sri Prakasa: I think so, Sir.
SALE OF GRAINS

*1530. Shri Jnani Ram: Will the
I\tﬁ?ister of Fh.:ance be pleased to
state:

(a) the approximate amount which
will be recelved by sale proceeds of
grains obtained from America under
the Lease and Lend Bill, in the year
1951-52; and

(b) the amount to be spent under
different heads and in different States
and projects?

The Minister of Finance (Shri C. D.
Deshmukh): (a) The American loan
wheat will not be received under the
Lease and Lend Bill but under the
“Loan Agreement between the Gov-
ernment of India and the Export-Im-
port Bank of Washington”. It is ex-
pected that out of the total quantity
of 20 lakh tons. about 18 lakh tons
will be sold in 1951-52. The net sale
proceeds for these 18 lakh tons, after
excluding cost of freight and the loss
on account of difference between the
procurement price of the loan wheat
and the averare pool price of all kinds
of imported wheat, as well as other in-
cidental charges. is estimated to be
Rs. 84 crores.

(b) The Sale proceeds of the Ameri-
can loan wheat will be funded in a
Special Development Fund, for which
a nroforma account will be maintained
outside the regular accounts. The
money in this Fund will be mainly
available for granting short and
medium term loans to State Govern-
ments. but the rules of the Fund will
alsn provide for making grants to
States in Special cases and for recoup-
ment of the expenditure on certain
capital schemes of the Central Gov-
ernment. The overall allocation of
the money from the Fund each year
would be decided in the light of the
prevailing economic situation and the
general financial onsition, The
schemes eligible for such assistance in
1951-52 have not yet been settled.

Shri Jnani Ram: May I know the
galge of wheat received up to Septem-
ers
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Shri C. D. Deshmukh: I am so! I
shall require notice of that question.

Shri Jnani Ram: May I know whe-
ther the wheat is supplied to the
States on credit or on cash basis?

Shri C. D. Deshmukh: The intention
is to advance the money on short and
medium term credit.

Shri R. Velayudhan: May I know,
whether the incidental charges of
Rs. 683 crores is on 20 lakhs tons of
wheat we are getting from America?

Shri C. D. Deshmukh: In spite of my
best efforts the hon. Member has not
heard me. Rs. 84 crores is the net sale
proceeds of the 18 lakh tons, after
excluding cost of freight, the loss on
account of difference between procure-
ment price of the local wheat and the
average pool price of all kinds of im-
ported wheat as well as other inel-
dental charges. That is to say the net
sale proceed are estimated to be Rs. 84
crores.

Dr. Ram Sabhag Singh: May I know
what is the difference between the
price of procured and imported wheat?

Shri C. D. Dshmukh: The imported
wheat is landed here at a cost of about
Rs. 22 per maund, while the cost of
procured wheat varies, but by the time
it is issued to the rationed areas it
is Rs. 17 to 18 per maund.

Shri Shiv Charan Lal: May I know
how much money approximately will
have to be pald according to the agree-
ment every year towards the price of
this wheat?

Shri C. D. Deshmukh: I think that is
an arithmetical calculation.—a loan of
Rs. 95 crores to be repaid in 35 years:
interest at 23 per cent.

Shri A, C. Guha: May I know the

total Incidental charges and the loss
that will have to be incurred.

Shri C. D. Deshmukh: I cannot give
the break-up of the loss.

Shri A. C. Guha: T would like to
know the total loss.

Shri C. D. Deshmukh: Total loss
may be of the order of about Rs. 25
crores on Rs. 95 crores, obviously be-
cause it costs us Rs. 22 to import -and
we issued it at Rs. 18 or 19 per maund.

Shri A. C. Guha: May I know the
freight charge?

Shri C. D. Deshmukh: I have not got
the detalls of it. But it keeps on
varying with separate consignments,
1 am not in a position to give the total
figure of freight charge.

ty-Speaker: Now,

Depu ape:
to be laid on the Table. papent
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Shri A, C. Guha: The hon. Minister
for Natural Resources and S_clentiﬂc
Research was to reply to certain ques-
tions. There were three questions.

Mr. Deputy-Speaker: All right.

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): Now, Sir. 1 offered to answer
the questions. If it is so wanted, [
will answer the questions. I do not
think there is any more necessity.

Mr. Deputy-Speaker: The hon. Minis-
ter has already told the House that he
would answer.

Shri Sri Prakasa: Would he like me
to answer all the three?

Mr. Deputy-Speaker: All the three
arise out of the same matter.

Shri Sri Prakasa: I shall explain the
matter so that no supplementary ques-
tions may be asked.

Question No. 15186.

The estimates prepared in 1947 is
under revision.........

Shri Shiva Rao: On a point o order,
Sir. the hon. Minister is not audible.

Shri Sri Prakasa: Question 1516.
HIRAKUD PROJECT

*1516. Shri 8. N. Sinha: Will the
Minister of Natural Resources and
Scientific Research be pleased &o
state:

(a) whether the estimate of the
cost of the Hirakud Project prepared
in 1947 has since been revised on the
basis of current prices; and

(b) it not, when will the present
estimate be revised, and pending
such revision on what basis funds
are being made available for the Pro-
ject?

The Minister of Natural Resources
and Scientific Research (Shri 8ri
Prakasa): (a) The estimate prepared
in 1947 is under revision on the basis
of current prices.

(b) The revised estimate will be
ready by the end of October or in
November, 1951. In the meantime,
funds for the execution of the project
are advanced with due regard to the
programme of construction and the
availability of finances for the purpose.

SLEEPERS FOR HIRAKUD

*1517. Shri S. N. Sinha: (a) Will
the Minister of Natural ources
and Scientific Research be pleased to
state whether a large order for
sleepers for Hirakud was placed
with the East Punjab without finan-
cial consultation and the Chief
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Engineer's approval, although better
sleepers of sal timber could be had
locally at a lower price?

(b) If the answer to part (a)
above be in the affirmative, who was
responsible for placing the order and
what action has been taken against
the officer concerned?

(c) How are work-charged person-
nel recruited and are there persons
among them who receive higher pay
than the overseers who supervise
their work?

The Minister of Natural Resources
and Scientific Research (Shri Srl
Prakasa): (a) and (b). An order for
24,000 sleepers for the Hirakud Dam
Project was placed with the East
Punjab through the State Forest De-
partment who had a rate contract for
supply of timber to Government De-
partments. This was done after all
supplies dvailable locally had been
taken up, and after verification from
the Slecper Pool to whom all the forest
contractors in Orissa were making
their supplies under agreements, that
it was not possible for them to meet
any demands before March, 1951.
Delay in supplies would have resulted
in complete loss of working season and
very heavy costs in carriage of mate-
rial to the Subsidiary Dam by other
means of transport. The order was
placed within the financial powers of
the Superintending Engineer; and the
Chief Engineer later confirmed the
action taken. Since no negotiations
took place and no contract was entered
into, there was no need for prior con-
sultation with the Financial Adviser
and Chief Accounts Officer. The sup-
plies from East Punjab were eflected
by the authorised forest lessees of the

State Government on Government
schedule of rates.
A statement showing comparative

cost of first class sleepers supplied to
Mlirakud Dam_Project from different
sources since October, 1850, is placed
on the Tabhle of the House. [See Ap-
pendix IX, annexure No. 25.]

It would be seen from this state-
ment that the supplies obtained from
the East Punjab Forest Department
were at competetive rates. This sup-
ply enabled the project authorities to
tide over a critical period of short
supply of timber for their works. No
blame thus lies on anyfne for this
transaction. The questlon of taking
action against any persons does not.
therefore, arise. 1 should add that If
this order had not been placed, there
would have been a serious setback in
the progress of work.
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(¢) Work-charged personnel are re-
cruited by advertisement through em-
ployment exchange and personal inter-
views. They are appointed by com-
petent authorities. Some work-charg-
ed men get more pay than supervisors
but in such cases they are generally
placed under Sub-divisional Officers.

ITEMs oF WORK IN HIRaXUD PROJECT

*1518. Shri S. N. Sinha: (a) Will
the Minister of Natural Resources
and Scientific Research be pleased to
state whether it is a fact that at one
time there were about 500 items of
work in progress in the Hirakud Pro-
ject for which no estimates had been
submitted?

(b) Is it also a fatt that disburse-
ments totalling Rs. 2'5 crores appro-
ximately are under objection and that
this amount represents practically
1]l that had been spent on the Pro-
ject upto April, 1851 barring the ex-
penditure on establishment, stock
and land? .

(¢) What is the actual cost of the
Mahanadi bridge as against the sanc-
uoconed estimate?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) The maximum reported
number of items of work taken in
hand without sanctioned estimates at
any time is 293 out of a total of about
1,500

(b) The detailed figures have been
asked for and will on receipt be laid
on the Table of the House. l

(c) The actual cost of the Mahanadi

Bridge as reported is Rs. 557" lakhs
against the estimate of Rs. 42°7 lakhs.

Shri A. Joseph: Would you allow
me also to put my question No. 13597

Mr. Deputy-Speaker: No, no. No
supplementaries. It is a statement
made by the hon. Minister at his
pleasure.

WRITTEN ANSWERS TO QUESTIONS
DEPUTATIONISTS FROM STATES

%1515. Shri Rathnaswamy: (a) Will
the Minister of Home Affairs be
pleased to state how many deputa-
tionists from the State Government
offices and also subordinate offices of
the Government of India located in
the States are at present working
under the Government of India in the
capacity of (i) Gazetted Officers and
(ii) Non-Gazetted Officers?

b) How many of these are con-
ﬂn(n‘e)d and absorbed in the Services
in the Government of India?
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(c) How many of the deputationists
lent by the State Governments have
been sent back to their parent offices
during the last two years?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) to (¢). I would
invite the attention of the hon, Mem-
ber to the information I promised in
reply to Starred Question No. 3260
asked by Dr. Deshmukh which was
laid before the House yesterday.
Briefly, there were then about 908
deputationists employed in the Central
Secretariat and 156 were sent away’
to posts outside the Central Secretariat
during the period 1st January, 1949 to
1st April, 1951, That Information,
however, related only to the Central
Secretariat, and not for all offices of
the Government of India. Separate
figures regarding gazetted and non-
gazetted officers were also not obtain-
ed. The term Government of India in-
cludes not only the Central Secretariat
but its Attached and Subordinate offi-
ces. Officers from Subordinate Offices
attached to headquariers are not to be
treated as on deputation either for pur-
poses of postings or reversions. The
detailed information wanted in the
guesiion is not likely to be available
duri?g the life of the present Parlia-
ment.

PRr1soN REFORMS

)

%1521, Shri 8. N. Das: (a) Will the
Minister of Home Affairs be pleased
to state whether the question of prison
reforms has recently been considered
on an all-India basis?

(b) Have Government any informa-
tion regarding the starting of & new
division of Criminology and Correc-
tional Administration by the Tata
Institute of Social Sciences?

(c) Has the Planning Commission
given thought to this problem?

(d) If so, has it suggested dny
scheme?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) to (d). The
subject falls within the sphere of the
State Governments. The Govern-
ment of India have not so far taken
up the question. Hon. Member may
kindly refer to my reply to question
No. 1405 on the 28th September, 1951.
The attention of the hon. Member is
also invited to paragraph 17 of Chapter
18 of Part III of the Draft Outline of
the First Wive-Year Plan prepared by
the Planning Commission, wherein
they have put down their thoughts on
the subject.
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AXRUAL RePORT oF THE UNION PUBLIC
Service COMMIBSION

*1525. Shri Eamath: Will the Minis-
te‘: ﬁeot Home Affairs be pleased to
state:

(a) whether the annual report of
the Union Public Service Commis-
sion has been received by the Presi-
dent; and

(b) if so, when it will be laid before
Parliament, along with the prescribed
Explanatory Memorandum?

The Minister of Home Affairs (Shri
Rajagopalacharl): (a) and (b). The
report was received by Government
on the 1st October, 1946. The Explana-
tory Memorandum, as respects the
cases in which the advice of the Com-
mission was not accepted, is under
preparation. Though the time avail-
able is extremely short, in response to
the suggestion contained in this and
previous questions, Government will
endeavour to lay the report and the
memorandum before Parliament be-
fore the close of the current session.
It may not, however, be possible to
supply printed copies.

ConsuLTATIVE Cognm'rrn or CoLoMBO
LAN

¢1530-A. Shri Lakshmanan: Will the
Ntnxtx:ster of Finance be pleased to
state:

(a) whether there has been
consultation among the Commonweaallx
Governments regarding the next
meeting of the Consultative Committee
of the Colombo Plan;

(b) if so, whether any decision has
been arrived at regarding its time
and venue; and

(c) what are the subjects which
Government propose to discuss in the
Conference?

The Minister of Finance (Skri C. D.
Deshmukh): (a) to (c). There has
been some consultation among the
Commonwealth Governments regard-
ing the next meeting of the Consulta-
tive Committee of the Colombo Plan.
But no final decision has yet been ar-
rived at regarding its time and venue.
The main. purpose of the meeting
would be to approve of the draft An-
nual Report of the Committee.

8prriave o Ex-SERVICEMEN

*1530-B. Shri Thimmappas Gowda:
(a) Will the Minister of Defemce be
jeased to state whether any scheme
as been prepared by the Mysore Gov-
ernment to. settle ex-servicemen and if
so, the details of the scheme?

b) How m of the ex-servicemen
ln‘,“’m‘hm employed in Gov-
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ernment services and how many of
them are still to be employed?

(¢) What is the amount asked by
the State Government to resettle them,
the amount promised by the Goveru-
ment of India and the amount that has
been ;ctuauy paid to the S.ate Guvern-
ment

The Deputy Minister of Defence
(Major-General Himatsinhji): (a) Yes.
A statement is laid on the Table of
the House.

(b) About 500 released persons have
regisiered themselves for employment,
and of these 350 have secured empioy-
ment in Government service. Etforts
are being made to find employment for
the remaining.

(¢c) The Mysore Government have
asked for a sum of Rs. 41 Lacs for all
the resettlement schemes prepared by
them. The Governmen: of India have
suggested certain modifications wmch
would reduce the total expgnditure.
The question of contribution by the
Government of India will be seitled
when agreement is reached on this
point.

STATEMENT

The Schemes propossd by the Mysors Govern-
maent for ressitling of lxz-ssrvicemen.

No. of men

Sohemes expeoted
to be
absorbed

and Colonisation in Shimoga

and Mysore Districts . . 250
Ind;vidusl settlement on land . 100
Technical Training for men . 826
Smaller enterprises . . . 512
Traotor Organisations—2 Units 3¢

Central Auto-Workshop servieing
Station and lorry  servoes at
Bangalore . . . . 80
Auto-workshops servioing
stations in 7 district Huad-

quarters . . . . 180
Auto-Rickshaw Scrvice at Ban.-
galore. . . . . 36
Bilk Filatures at Sidlaghatta and
Mauballi . . . . 381
TorAL 1,909

Customs AND ExcISE DUTIES

#1531, Shri Lakshmanan: (a) Will
the Minister of Fimance be pleased
to state the total receipts from
Customs and Excise duties for the
first quarter of the financial year
1951-897

(b) What has been the receipt on
these accounts for the corresponding
period in the year 1850-51?
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(c) If there has been an increase
over last year, what is the main
factor that has contributed to this
increase?

The Minister of State for Finance
(Shri Tyagi): (a) and (b). The total

net collections of Customs and of-

Central Excise Duties levied under the
Central Excise and Salt Act, 1944,
during the period in question are as
follows:

Amount (Rs.)
Period -
Customs  Central Excise

(i) Quarter

ended June .

1951 . 56,76,98,000 22,30,13,000
(i) Quarter

ended June

1950 - 27,684,76,000

17,80,56,000

(¢) (1) Customs: The increase in re-
venue is due to the following factors,
vis.

(1) increase of imporfs of consumer
goods in recent inonths as a result of
a more liberal import policy;

(2) export duties having been levied

or enhanced in respect of certain items;

and

. (3) imposition of a new surcharge of
11%15;)10“ duty under the Finance Act.

(ii) Central Excise: The increase in
revenue is due to the following factors,
namely:

(1) increase in the rates of central
excise duty on tobacco;

(2) surcharge on motor spirit and
cigan_ettes which was imposed under
the Finance Act, 1951, with effect from
1st March 1951; and

(3) increased production of certain
excisable commodities wviz., Matches,
Motor Spirit, Steel Ingots, Tyres, Vege-
table Product, Coffee, Tea and Cloth.

MoerLe CLINIC

*1531-A. Shri Kshudiram Mahata;
gillt t&e Minister of Health be pleased
state:

(a) whether it'is a fact that a
mobile clinic has been presented as a
gitt by Lady Mountbatten to Indla; it
$0, when;

(b) whether it has arrived in Indis;

(¢) what the market price of such a
maobile clinic will be; and

nn(xgx)mthe retiutx;?ng ctostf of this per
except the cost of medicl
other articles of the clinic? ne and
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The Minister of Health and Com-
munications (Rajkumari Amrit Kanr):
(a) Government have purchased a
mobile clinic from the United Kingdom
at a cost of £ 2,250 excluding £ 1,110
on account of freight charges and cus-
toms duty. Lady Mountbatten has
contributed £ 1,000 for the purchase of
the Clinic. It was formally - handed
aover .to me on the 14th June, 1951,
when 1 was in London. -

(b) Yes. ‘

{(¢) Very much more than has been
paid for it.

(d)- Rs. 5,220,

AGREEMENT WiTH U.S.A. REGARDING
. ENGINEERING SERVICES

*1532. Shri Rudrappa: will the
Ministerr of Natural Resources. and
Scientific Research be pleased  fo
state: !

(a) whether an agreement - has,
been entered into between the Govern-
ment of India and the Government of
U.S.A. under which the latter will
furnish to the former the Scientific
and Engineering Services connected
with the river valley projecis through
U.S. Bureau of Reclamation; and

(b) if so, the nalure and the scope
of the services to be rendered?

The Minister of Natural Resources
and Scientiic Research (Shri Sri
Prakasa): (a) Yes, Sir.

(b) A copy of the a reement'is laid
on the Table of the House. [See Ap-
pendix IX, annexure No. 26.] :

N

‘CONSCIENCE MONEY’

«1533. Shri Rudrappa: Wili.  the
Minister of Finance be pleased to
state the amount of ‘Conscience
Money” so far received by Govern-
ment in respect of unpaid Income-tax
revenue?

The Minister of State for Finance
(Shrl Tyagi): The amount of income-
tax received as “conscience money”
from anonymous tax evaders up till
now s Rs. 41,012,

CONTROL OVER ‘STUDY TOURS'

*“1534. Dr. Ram Subhag Singh: Will
:he tl\l[é:ister of Education bé pleased
o state:

(a) whether it is under Govern-
ment's contemplation to impose
certain amount of control .over foreign
invitations to Indian citizens . for
free “study tours” abroad; and . ‘

(b) if. so, what are the reasons
therefor? ST

The Minister of Education (Maulana
Arad): (a) No, Sir, except that Gov-
ernment Officlals have to dhtain ~“'the
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g:rmissxon of Government before ac-
pting- such invitations.

' (b) Does not arise.
Am NAVIGATION TRA!N!NG

%1335, Dr. Ram Subhag Singh: (a)
L' Wit the Minister of Defence be
' pleased to- state whether some Indian
naval ratings have been sent f{o
Britain to undergo air navigation
training in the Royal Navys establish-
ments there?

.(b) If so, what is the number of
ratings who are at present under-
gomg trammg there? -

The Deputy Minister of Defence
(Major-General Himatsinhji: (a) No.
(b)‘ Does not arise.

"Buy INDIAN GOODS” CAMPAIGN

*1536: Dr. Ram Subhag Singh: Will
.-1P.gt- Minister of Defence be pieased to
state:

A(a). whether it is a fact that a
oampaxgn known as the "Buy Indian
Goods” has been started In the Indian
Arm}/; dnd

.¢b)" if se, when was this campaign
launched"
.o -'I‘hr.v Deputy Minister of Defence
- -(Major-General Himatsinhjl): (a) and
(b). It has been our policy to patron-
.ise indigenous goods since the inaugu-
. “ration of the Canteen Stores Depart-
* ment (Ind{a) in January 1948

MEFTING OF. WonLn BANK AND I.M.F.

*1537 A. Shri Krishnanand Rai: Will
tbet Minister of Findnce be pleased to
sla e )

(a) ‘whether representatives of India
bave taken part in the meetings of the
-'Governim-Bodies of the World Bank

. and the International Monetary Fund,,

g:ld in - Washmgton on 10th Septem-
rv - 1
"(b) If do, what were the subjects
dmcussed fhere; " .
(c) whether the question of the
valuation of Pakistan rupee was also
- dxsvuesed and if so, thh what result;
and
(3) whether any loan to India was
agreed upon and if so, its nature?

The Minister of Finance (Shri C. D.
« Peshmukh): (a) Yes, Sir.

(b) and‘(c). I have not yet receiv-
“.ud 'the report of actual discussions at
the last annual mesting of the Boards
¢ Cnvérnors of the International
Monetary Fund and the International
Bank but I place on the Table of the
. House a- stdtement showing the -pro-
vlslom_ﬂ -agenda,*of which we had
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received notice before the meeting.
TSee Appendix IX, anhnexure No. 27.]
(d) No, Sir.

GRANTS T0 MYSORE

*1538. Shri Thimmappa Gowda:
Will the Minister of Finance be
pleased to state:

(a) whether *he Mpysore Govern-
ment have asked for grants and loans,
to exetute thelr various development
schemes and if so. how much;

(b) whether Government have
sanctioned any grants or loans to this
State and the amount that they have
actually paid; and

(c) the various development
schemes submitted by the State
Government and approved of by the
Government of India?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Yes, Sir, The
Mysore Government have asked for a
loan of Rs. 3} crores and a grant of
Rs. 2 crores in connection with the
implementation of their development
schemes in the financial year 1951-32.

(b) and (c). The request for assist-
ance in 1851-52 and the wvarlous

" schemes for which such assistance will

be given are under consideration.

Tl st g (sréo wo Q‘{To)
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AS
[*1539. Shri Jangde: Will the

Minister of Home Affairs be pleased
to state whether it is a fact that the
are not em-
ployed "in the year in which they
have passed the examination, would

" never be employed in any subsequent

. year?]

The Minister of Home Affairs (Shri
Rajagopalachari): There is not much
meaning in the phrase ‘passed the
examination’ as the examination is for
selecting the required number from
among the best. It is not a degree ex-
amination where those who qualify
pass and get entitled to something.
Candidates who fail to secure a place in
the required top numbers and
therefore fafl to sertre an9aintiment
uovon the resuits of the examination

_ held in anv particular year are not,

on_the. basis of that examination, eli-
gible to quality for appointment in
subsecuent years. Such candidates
have to appear for examinations held
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in subsequent years, The age-limit of
covrse applies. There is no bar against
their being appointed on the results of
such examination in any year if they
qualify and secure a sufficlently high
position in the order of merit, what-
ever their previous performance might
have been.

srgfeny wrelta e Qo gwo IveivaTe

*u¥o st whid: w7 g e
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ScHEDULED CasSTE I.A.S. CANDIDATES

{*1540. Shrl Jangde: Will the Minis-
ter of Home Affairs be pleased to
state whether all the successful
Scheduled Caste candidates in the
1.AS. examinations are provided
with employment ]

The Minister of Home Affairs (Shri
Rajagopalachari): All Scheduled Caste
candidates who qualified in the Com-
bined Competitive 1.A.S. examinations
held so far have all been absorbed in
one Service or another. As the total
of qualified Scheduled Caste candidates
was less than the 124 per cent. of
vacancies reserved for them, they have
been all absorbed irrespective of rank
during the last 4 years.

INFILTRATION ACROZS TIBETO-SIXKKIM
Borper

*1541. Shri A. C. Guhs: Will the
Minister of Home Affairs be Dleased
to state:

(a) whether there has been on there
is danger of any infiltration of com-
munist elements from the Ti
Sikkim frontier; and

(b) if so, (i) whether there has been
any trouble in Sikkim and (i) what
stens Government have taken to stop
such communist inflitration?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) and (b). There
has been no infiltration across the
Tibetan frontier such as referred to
nor has there been any trouble in
Sikkim. It is not in the public interest
to disclose all the frontier security
steps taken by Government.

ApvisorYy COMMISSION

*1542, Shet A, C. Guha: Will the
Minister of Finance be pleased to state:
(a) whether the Advisory Commis-
gion set up under the Companies Act
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(Amendment) Ordinance has censider-
ed any cases;

(b) if so, the number and the nature
of these cases; and

(¢) whether Government propose to
set up any branch or office of the Com-
mission in important business and
commercial centres?

The Minister of Finanee (Shri C. D,
Deshmukh): (a) and (b). The Com-
mission considered 22 cases from 2lst
July to 20th September, 1951. The
nature of these cases has been indi-
cated in the statement which {s laid
on the Table of the House. [See Ap-
pendix IX, annexure No. 28.]

(c) Not at present,
HIGHER TECHNICAL EDUCATION

*1543. Dr. Deshmukh: (a) Will the
Minister of Education be pleased to
state whether it is still proposed to
establish four Institutes of Higher
Technical Education and if so, what
is the state of progress in each case?

(b) What expenditure has been in-
curred in each case up-to-date?

(c) Is the whole scheme likely to ba
reconsidered and if so, when?

(d) What is the amount so far spent
on the Kharagpur Institute and what
is proposed to be spent in the current
year?

(e) What is the final estimate
non-recurring expenditure that weul
be spent on this Institute?

(f) What would be the revenuye
derived in 19351-52 and 1952-3%?

(z) Has the expansion of technieal
education been considered by the
Planning Commission and if so, with
what result?

The Minister of Eduecation (Maulans
Azad): (a) The matter is under con-
sideration. The present osition is
that of the four institutes, the Eastern
one is in the course of establishment
and 210 students have been admitted
this year for under-graduate courses
in various branches of Engineering.

(b) The total expenditure on the
Eastern Institute upto the 31st March,
l1951 is Rs. 55,40,083 made up as fol-
ows:

Buildings . Ra. 86,54,078
Equjpment . Rs. 34,83,888
Reourring . Ra 431,607

TorarL Ra. 50,40,083

No expenditure has been.
on any of the other Institutes:
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(¢): The .scheme is already under
consideration.

(d) The amount: spent on the
Kharagpur Institute is given in reply
to part (b) of the question. The pro-
vision made in the budget estimates to
meet the. expenditure during the cur-
rent year is:

Buildings N . . Rs. 65,26,000
Equipment Rs, 20,00,000
Recureing Rs. 14,84,000

(e) The fina] estimate of non-recur-
ring expenditure as approved by the
Standing Finance Committee in 1946
is Rs. 3,04,98,000,

(f) It is expected that the following
amounts would be derived as Revenue

from fess: .
19581.5¢ . . . . Rs. 71,000
1058.58 . . Rs. 2,80,000

(g) Yes. The tentative conclusion of
the Planning Commission incorporated
in the .draft outline of their report is
that only the Eastern Institute should
be established during the period 1951-
86, in addition. to projects of develop-
ment of other existing technical insti-
tutions in the country..

PouLTry Farms

*1544. Dr. Deshmukh: (a) Will the
Minister of Defenee be pleased to state
whether  there are any poultry farms
maintained by the Defence Depart-
ment, and if so, how many?

(b) What is the income and expen-
diture in each of the years 1948-49,
1949-30 and 1930-51?

The Deputy Minister of Defence
(Major-General Himatsinhjl): (a) Yes,
Sir. One poultry farm is being main-
tained at Ambala Cantt.

(b) The inecome and expenditure ix
as follows:

Year Income Expendi-

ture
194849 . . . 80,989 79,005
1949:50 . . . 26,328 25,787
108051 . . . 62,434 60,893

Tme or A.LLR. PROGRAMMES

*1545. Dr. Deshmukh: (a) Will the
Minister of Informatiom and Broad-
casting be pleased to state whether it
is proposed to commence All India
Rac;io programmes at 6 in the morn-
ing

(b) What would be the extra expen-
diture involved?
The Minister of State for Inferma-
tion and Broadeasting (Shri Diwakar):
a) No, Sir. The commencement of
India Radlo programmes at 8 in tho
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morning is estimated to involve sub-
stantial additional expenditure which
the present financial situation would
not permit.

{(b) Approximately Rs. 13 lakhs a
year.

TECHNICAL CO-OPERATIVE AGREEMENT
witH US.A.

*1546. Shri 8. N. Das: (g) Will the
Minister of Nataral Resources and
Scientific Research be pleased to state
the important features of the agree-
ment which has been recently signed
between the Government of India and
the Government of U.S.A. regarding
technical co-operation between the two
countries specially with regard to river
valley projects? ¢

(b) How long will this agreement
remain in force?

(c) Have any schemes and plans
been prepared, under which Govern-
ment will be able tb fully utilise the
opportunities previded under this
agreement?

(d) If so, what is that plan?

(e) What is the estimated expendi-
ture on this account?

() When will the Scheme begin to
function?

The Minister of Natural Resourees
and Scientific Research (Shri Brl
Prakassa): (a) A copy of the Agree-
ment is laid on the Table of the House.
[See Appendix IX. annexure No. 26.]

ed(b), No time limit has been preserib-

(¢c) and (d). No special scheme or
plan has been prepared. The services
coming under the agreement will be
made available to Government as and
when required in connection with the
execution of the river valley projects.

(e) Under article II of the Agree-
ment all services and advice required
by Government will be performed or
glven only after Government have
advanced sufficient funds to the Gov-
ernment of U. S. A, to cover the esti-
mated cost to that Government of such
services or advice.

(f) The Scheme came into force from
the date of the Agreement, viz., 15th
September, 1951,

SurprLy or EssENTIAL COMMODITIES

*1548. Dr. M. M. Das: Will the

Minister of Finamce be pleased to
state:

(a) whether the scheme for the
supoly of essential commodities to the
civil servants of the Government of
India has been wound up completely;

(b) the expenditure incurred by the
Government of India upto date on the
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scheme and the total amount of re-
coveries made so far; an

(c) the reasons why such a scheme
was considered necessary and why it
was wound up subsequently?

The Minister of State for Finance
(Shri Tyagl): (a) Yes.

(b) The accounts have not yet been
finally closed. The figures booked up-
to the 31st March 1951 show that a
total expenditure of Rs. 1,73,74,751
was incurred on the scheme, and that
so far, recoveries amounting to Rs.
1,85,74,038 have been made.

(¢) Owing to the abnormal condi-
tions created by the war, this scheme
was started in 1942 with the object of
providing certain ¢ssential commodi-
ties to Central Government servants
at reasonable prices. This concession,
along 'with certain other war-time
concessions, was withdrawn, as recom-
mended by the Central Pay Commis-
sion, on the introduction of the revis-
ed and increased scales of pay and
alllowances proposed by the Commis-
sion

FoREIGN MEDICAL PERSONNEL

*1549. Dr. M. M. Das: Will the
Minister of Health be pleased to state:

(a) the total number of foreign
medical personnel serving under the
Central Government at present; and

(b) the highest and the lowest
monthly salaries includjng allowances,
if any, payable to such employees?

The Minister of Health and Com-
munications (Rajkumari Ararit Kaur):
(a) Two.

(b) One is employed in the pay
scale of Rs. 375-25-400-EB-30-650-EB-
20-800. The services of the other have
bieen obtained under President
Truman’s Point Four programme and
.the Government of India are not res-
ponsible for the payment of her salary.

FOREIGN PROFITS

*1550. Shri M, Naik: (a) Will the
Minister of Finance be pleased to state
since when has the decision to
exemni{ from income-tax foreien pro-
fits of persons resident in India been
given effect to?

{b) Are there any conditions attach-
ed to such exemptions?

{») What are the objectives of such
an Exemption Scheme?

(d) What is the approximate annual

loss likely to be incurred under the
scheme?

The Minister of State for Finance
(Shri Tyazd): (a) The decision has not
vet hern given effect to. That Govern-
ment have, however, decided to exempt
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from taxation foreign profitsy of resi-
dents of India which would be charge-
able 10 tax only on remittance and not
on accrual basis. This decision was an-
nounced in a Press Note dated 2nd
September 1951 a copy of which 'is
placed on the Table of the House
[See Appendix IX, Annexure No. 291
The question of undertaking necées-
sary legislation in this regard is al-
ready under consideration, - If any
such amounts are remitted to India
after 2nd September 1951 these will
come up for consideration in. the next
assessment year 1952-53.

(b) Yes: the conditions are—

(i) that the remittance is received
in India before 1st April-1954:

(ii) that half the amount is invested
within three months of the remittance
in Government securities through the
Reserve Bank of India;

(iif) that such securities aré kept
with the Reserve Bank for custody for
a minimum period of two years; ‘and

(lv) that the remaining half is first
utilised in the discharge of income—
tax liability, if any.

(c) The object of the conuesslon s
to enable residents of India who have
old accumulated profits abrodd
(mostly between the period 1933 to
1937 when such profits were not
rhargeable tn tax except on remittance)
to bring such profits for investment to
India, if conditions in the other edun-
tries were unfavourable.

(d) There is no question of any loss
to the Government,. since the exemp-
tion applies only to such profits as but
for the remittance, would not- ' have
been liable to Indian Income-tax. If
these profits were not exempted, they
would be diverted to other countrles
where their investment was consider-
ed safe. India ‘would thus stand to
lose not only the tax, but also the ad-
vantage of investment here. .

KrisuNa ANp KoyNA RIVER PRroJECTS

*1558. Shri Sonavane: (a) Will the
Minister of Natural Resources "and
Scientific Research be pleased to state
whethe= it is a fact that a conference
was held recently in Delhi with the
Ministers of State Governnments of
Bombay, Madras and Hyderabad to
consider the Krishna ' River ahd the
Koyna River Projects? -

(b) If so, what were the decisions
taken?

(c) Has any amount been spent. so
far, either by the Government of India
or the State Governments for'the two
projects?

(d) What financial assistance are
Government of India going to give for
the fruition of the prajects hepeafter?
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“fh¢ Mihister of Natural Resources
and Scientific 'Rescaiéh (Shri Sri
Prakasa): (a) Yes, Sir.

« (b) ‘A copy of the agreement arrived
at at 'that Conference has already been
nlaced on the Table of the House vide
reply given by the hon. the Prime
Minister on the 31st August, 1951 to
question No. 699.

(c) No expenditure has been incur-
red by the Government of India in
this .connection. The information re-
lating to the expenditure by the State
Governments concerned has been
called for and will be laid on the Table
of the House. '~

(d) The question does not arise at
this stage, as the projects are mostly
in investigation stage. This will be
gone into if as a result of the examina-
tion of the project reports to be pre-
pared by the State Governments con-
cerned, the projects are found to be
technically and financially feasible.

O1L

*1554. Shri Sonavane: (a) Will the
Minijster of Natural Resources and
Scientific Research be pleased to state
whether it is a fact that a tube-well
sunk for water has yielded oil in
village Katakhal, 21 miles from Karim-
gunj? ' -

(b) If so, what kind of oil is it and
what are the potentialities of the find?

(¢c) Have Government done any-
thing to explore the area and to locate
the oil-wells?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) to (c). It has been
ascertained from the Government of
Assam’ that in July 1951 while a tube
well pipe was being driven at Katakhal
Railway Junction platform something
like .0il mixed with water came out
from 120 feet below the surface. This
aily. substance was reported to be to
sbme extent inflammable and when
the incident was reported to the
Railway -authorities they cloged the
gite by fencing and sealing the mouth
of the tube well pipe.

The State Government referred the
thatter on the 28th of August 1951 to

the Geological Survey of India whose
report is awaited.

RARE EARTHS LIMITED

*1555. Shri Iyyunni: Will the Minis-
ter of Natural Resources and Scientific
Research be pleased to state:

(a) whether' the constitution of the
Rare. Earths Ltd. Company has been
completed; . and ' :

+ {b) whether it is going to be manag-
ed by a foreign expert or an Indian

4 OCTOBER 1951

Written Answers . 1006

national with the requisite qualificy
tion?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) Yes, Sir.

(b) The factory will be managed by
Indian personnel.

CARMICHAEL HOSTEL, CALCUTTA

*1555-A. Maulvi Wajed All: (a) Will
the Minister of Education be pleased
to state whether Carmichael Hostel
building at Baitakhana Road, Calcutta,
is Government of India property?

(b) If so, when was it constructed
and for what purpose?

The Minister of Education (Maulana
Azad): (a) and (b). In 1918 the
Calcutta University built some Hostels
with the help of a grant from the
Government of India and the Carmi-
chael Hostel was one of them. This
was to be an inter-collegiate hostel for
Muslim students. According to the
terms of the grant, the land on which
the hostel is situated was liable to be
resumed by Government if the hostel
ceased to serve the purpose for which
the Government grant was given. This
right to resume the land now vests in
the West Bengal Government because
under the Government of India Act
1935 the properties of the Government
of India in Bengal were transferred to
the Bengal Government.

EXCAVATIONS

[*1555-B. Shri B, 8, Arya: Will th
N{airtuster of Education be pleased t:
state:

(a) whether it is a fact that the
Archaeological Department of the
Government of India i3 going to under-
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take the excavation of a city of the
Khushan period after the rainy season;

(b) if so, in what time would the
work begin and what would be the
estimated expenditure; and

(c) what relics of historical impor-
tance Government hope to find as &
result of this excavation?]

The Minister of Education (Mawlana
Azad): (a) No, Sir.
(b) and (c). Do not arise.

ANCIENT MONUMENTS

*1557. Shri G. S. Gubha: (a) Will the
Minister of Education be pleased to
state how many ancient monuments
are being preserved under the Ancient
Monuments Preservation Act and
other similar Acts by the Government
of India in (i) Assam, (ii) Manipur,
and (iii) Tripura States?

(b) Which of these are over 1,000
years old?

(c) Are any Government publica-
tions describing these 1,000 years old
monuments available for sale to the
publie?

(d) Are Government aware of the
existence of the ruins of an old fort-
ress town in the hills to the north of
Darrang District in the Ralipara
Frontier tract commonly known as
“Naksapahar’?

The Minister of Education (Maulana
Azad): (a) 55 monuments in Assam
are protected under the Ancient Monu-
ments Preservation Act. So far no
monuments in Manipur and Tripura
States have been taken over.

(b) Authoritative information is
being collected.

(c) No, Sir.
(d) Yes, Sir.

SELECTION OF INDIAN PoLicE OFFICERS

*1557-A. Sardar Sochet Singh: Will
the Minister of Home Affalrs be pleas-
ed to state:

(a) the total number of Police offi-
cers who appeared before the Selection
Boards in each of the two States of
PEPSU and Rajasthan with a view to
their integration in the Indian Police;

(b) the total number of officers in
each of the above two States who were
selected for the Indian Police_Service;

(c) the educational qualifications,
standard of training or the gallantry
awards that werc taken ag the basis for
selection; and

(d) the machinery, if any, for review-
ing the cases which were turned down
in: the selection?
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The Minister of H Affaire (Shri
Rajagopalachard: (ag.eE.P.S.U. 2‘0.

Rajasthan 53.

(b) 10 officers have bheen selected
from P.EP.S.U. Service, one for im-
mediate appointment, four as suitable
for appointment after some
experience and flve as having develop-
ed a right to hold posts now encadred
in service until they retire.

The number of officers selected in
Rajasthan is 15 of whom filve are for
immediate appointment, seven for ap-
pointment after gaining some further
experience and three for retention in
1P.S. posts.

(¢) No minimum qualiications—
educational or otherwise—are prescri

ed. All the officers recommended for
the purpose by the State Goveraments
concerned are interviewed by the
Special Recruitment Board and conai-
dered for appointment to the IP.S.

(d) The recommendations of the
Special Recruitment Board approved
by the Union Public Service
sion are accepted by Government. The
process of selection does mot provide
for any review of the cases Ttejected
by the Special Recruitment Board.

LICENSING AUTHORITIES

*1558. Sardar Sochet Singh: (a) Will
the Minister of Home Affairs be pleas-
ed to state’ who are the licensing
authorities in the Punjab. P.EP.S.U.
and Rajasthan States for the purposes
of the Indian Arms Act?

(b) What was the total number of
licensees in each  of the above three
States during the last licensing year?

(c) What is the total number of
licensees in each of the above three
States during the current lcensing
year up-to-date?

(d) If there is reduction in the
number of licenses, what are the
reasons therefor? :

The Minister of Home Affairs™ (Shri
Rajagopalachari): (a) In Punjab and
P.E.P.S.U,, the District Magistrates are
the licensing authorities, and in
Rajasthan, a Departmental Secretary.
In P.EP.SU., all-India possession
licenses are, however, issued by the
Chiet Secretary.

(b) to (d). The information has
been called for from the State Gov-
ernments concerned and will be lald
on the Table of the House in due
couzse.
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COST OF WORK DONE AT HIRAKUD

1589, Shri A. Joseph: (a) Wiil the
Mimster of Natural Kespurces and
Seientitic Research be pleased to state
in_how many cases the department
raised the rate of Rs, 40 per cub. ft.
to Rs. 50 per cub. ft. in the Hirakud?

(b) If so raised, what are the spe-
cigl reasons to do so? .

(¢c) What is the cost of the work
done by the contractors at the dam be-
fore the date of increasing Rs. 10 per
cub. f1.?

(d) Have any objections been rais-
vd by F.A. or any higher authorities
tor paying such a rate?

(e) Who are the personnel recom-
mended for raising this rate? .

The Minister of Natural Resources
and Scientific HKesearcn (Shri S8ri
Prakasa): (a) In the case ot excava-
tion ot disintegrated rock the rate was
increased from Rs. 40 to Rs. 50 per
thousand cub. ft.

(b) As the former rate +was un-
workable it was raised as a result of
tenders and after ratificallon by the
Contract Board. The tender rates
varied trom Ks. 30 to Rs. 60 per
thousand cub. ft. and the lowest was
adop.ed in fixing the schedule,

(¢) The information regarding the
cost of wourk done by contractors be-
fore the 15th of January 1950 the date
of increase of rate is not readily avail-
able and is being collected. 1t will, on
receipt, be laid on the Table of the
House.

(d) No objection was raised by the
F.A. or any higher authorities; on
the other hand the F.A. had concur-
red in the increased rate subject to
ratification by the Contract Board
which was done on the 15th of Janu-
ary 1950.

t¢) Presuming that the hon. Mem-
ber wants to know the designation of
the persons who recommended the
raising of the rate, the answer is that
the increase was accepted hy the Chief
Engineer on the recommendation of
the Executive Engineer Canal Divi-
sfon No. 1.

GRANT TO ANDHRA UNIVERSITY

*1560. Shri A. Joseph: Will the
Minister of Education be pleased to
state whether any petition has been
received by the Government of India
asking for the grant of any money for
the Andhra University and if so, for
what purpose the grant has been ask-
ed for?

The Minister of Education (Maulana
Azad): Government have received a
cequest for a grant from Andhra Uni-
;::sipt% tor & course in Paints and
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Plastics, costing Rs. 8'30 lakhs non-
recurring, Rs. 103 lakhs recurring, to
be established on the occasion ot its
Silver Jubilee.

BROADCASTING SETS

*1561, Shri A. Joseph: Will the
Minister of Information and Broadcast-
ing be pleased to state the number of
broadcasting sets in the possession of
the Ministry and their capacity?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
A statement is laid on the Table of
the House on the assumption that the
hon. Member requires information re-
garding broadcasting transmitiers in-
stalled and in operation and those
lying in storage. [See Appendix IX,
annexure No. 30.]

WIRELESS TRANSMITTERS (BOMBAY)

*1562. Shri Sarwate: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) how many, if any, wireless
transmitter sets are lying unused irn
the godown of the A.LLR. at Bombay;

(b) what is the sum, which is an-
nually spent, to keep these Transmit-
ter sets usable and further by way
of inspecting them to keep them in re-
pairs;

(¢) whether any of these sets can be
utilized in a radio-station to be erected
in Madhya Bnharat or Rajasthan,

(d) the number of license-holders in
(i) Madhya Bharat (li) Rajasthan; and

(e) whether Government propose to
open a radio-station in®the immediate
future in Madhya Bharat and Rajas-
than?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
(a) Two ©50-KW transmitters are
stored in the godowns at Bombay.

(b) The annual expenditure on
storag2 including watch and ward s
Rs. 20,000 approximately. The trans-
mitters are lying in storage in thelr
original packing and there has been
no expendiure by way of inspection,
ete.

(¢) There is no proposal to set up a
50-KW Station in either State.

(d) The requisite information is not
available as statistica reg issue
of licences are maintained postal circie-
wise and not Statewise.

(e) Broadcasting Stations are pro-
vided for both States in A.LR.'s revis-
ed Five-Years Development Plan but
these Stations are nut uxpected to be
installed in the immeainte future,
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DEMONSTRATION AGAINST HiNpu Cobde

*1563. Shri Syamnandan Sahaya: (a)
Will the Minister of Home Affalrs be
pleased to state whether there has
been any demonstration outside the
Parliament House by thuse who are
opposed to the Hindu Code from the
17th of September onwards?

(b) II so, how many people staged
the demonstration? )

(¢) What action was taken by
Government?

(d) Were the demonstrators arrest-
ed and if so, how many?

(e) Are the demonstrators being
prosecuted in Law Courts?

“(f) 1f not, what happened to thbse
arrested? ° -

"(g) Was ‘there a lathi-charge, if so,

how many persons were injured and’

what was the nature of the injuries?

(h) Is it a fact that two of the
injured. persons were taken away by
the police and there is no trace of
them?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) Yes.

(b) About 250 persons.

(¢) The crowd was kept back from
en.ering the notified zone round Parlia-
ment House, banned for processions
and demonstrations under orders of
the Deputy Commissioner, Delhi. in
fact, this was also necessary to keep
the roads clear for the normal flow of
vehicular traffic during the session.

(d) and (e). Two of them who were
violent and appeared to be determined
to cause a breach of the peace were
arrested under section 107/151 Cr.
P, C.; one on the 17th and the other
on the 18th September. 1951. These
two persons are being tried according
to law.

(f) Does not arise.

(g) No, Sir, There was no baton or
lathi charge.

th) The answer is in tbe negative.

Those who insisted on blocking the
roads and forcing eniry into the pro-
hibited zone had to be physically pre-
vented and removed from the roads.
Solice on duly had to torm a cordon.
On 17th  September, 1951 Swami
Karpatriji led the demonstrators on
the Church Road and attempted a
break through by force. Near the
Parliament House gate on the Church
road, there is some building material
lying by the road side and it was
actually at this place that Swami
Karpatriji' created a scence resulling
in some of the policemen as well as
gdemonstrators falling on the building
naterial and receiving some minor
injuries.
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The demonstrators, both men and
women, attempted a break through ob-
viously with the intentior of marching
straight into the Parliamen! House and
stage demonstrations  inside. The
women demonstrators assaulted the
ludy Police und indulged in abuses.
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RETRENCHMENT IN MINISTRY OF INFOR-

MATION AND BROADCASTING

[358. Shri Jangde: (a) Will the
Minister of Information and  DBread-
casting be pleased to state whether It
is a fart that several Garzetted and non-
Gazetted officers and clerks of  his
Ministry have been or are being re-
trenchgd as a measure of economy?

(b) If so, what is the number of
such Gaenrtted, non-Gazetted and cleri-
cal posts, and the number of men re-
trenched?

(¢) What is the estimated annual
saving tikelv (o result from this mea-
sure?)

The Minister of State for Informa-
tion and Breadcasting (Shri Diwakar):
(a) to (c¢). The information is being
collected and will be laid on the Table
oéf the House.

ferdY foes
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Hinpr FiLMms

[359. Shri Jangde: Will the Minister
nf Information and Broadcasting be
pleased to state the number of Hindi
films (i) approved by the Film Censor
Board slnce its inception for release
in cinema houses:

(ii) totally rejected by the sald
Board during the same period; and

(iii) annroved hy them, after cer-
lain modifications®)

The Minister of State for Informa-
tion and Breadcasting (Shri Diwakar):
(1) From 15th January 1951, the date
of inception of the Central Board of
Film Censors, upnto 31st August, 338
FHndi Alms . were certified for exhibi-
tion by the Board. This includes the
figure given in part (iii) of the reply.

(¢il) Nil
(iii) 52.
PoLrce ORGANTSATIONS

359-A. Dr. M. M, Das: Will the
Minister of Home Affairs be pleased to
state the different Police Organisations
sot un under the Government of India
ta investigate and detect cases of
bribery and corruptinon among officers
of the Government of India?

The Minister of Home Affairs (Shri
Rata ronalaehariy: The Delhi Suvecial
Police Es ablishment is the only Police
Orgoanivation el no under the Govern-
ment of India for the purpose men-
tioned in the question.

TECHNICAL CO-OPERATIVE PLAN

360. Shri S. N. Das: Will the Minis-
ter of Finance be pleased to state:

{a) the different iypes of Technical
assistance which the Government of
India have made nvailable for other
ca-operating eouniries under  Techni-
ral Co-nneration Plan ay envisaged in
the canstitution of the Council for
Terhnical Ce-ooceration:

’H) which of the enuntries have
avalled of the facilities provided by
India: and

(¢) the tvpes of Technical assistance
that fndia has hecn able to secure in
other co-onerating countries under this
nlan?

The Minister of Finance (Shri C. D.
Deshmukh): (a) The differrnt {ypes
of technical assis‘ance which have
hoeen made available or are likely to
be made available by the Government
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of India under the Technical Co-opera-
tion Plan are as follows:

(1) Experts for:
(1) Sericulture Industry

(i) Resident and Co-ordinating OM-
cer for the Oil Refinery.

(iii) Consulting Chemical Engineer
for the Caustic Soda. Plant.

(iv) Resident and Co-ordinating Ofi-
cer for the Paper Mill.

i (tV) Consultant on iron and steel pro-
ject.

(2) Training facilities in:

(1) Sugar Technology.

(i) Statisties.

(i) Rice Breeding.

fivy Deslgn. construction and irri-
gation.

(v) Paper manufacture.

(vi) Customs organisation.

(b) Ceylon, Thailand, Nepa! and
Pakistan.

(c) The types of technical assistance
that India has been able to Secure or
is likely to secure soon are for:

(1) Experts.

(i) Consultant and Engineer for the
Central Tractor Organisation.

(ii) Three Nursing Teachers [or the
Nursing College. New Delhi.

(iii) Tele-printer Engineer.

{iv) Thermal Engineer for Central
Water Bbard Commission.

(2) Training facilities in:
(1) Pactory Inspection.

(if) Roads and Highway
Enzmeerlng

(ii1) Aeronautics and Telecommuni-
cations.

(iv) Electrical Engineerlné,

(v) Design and Construction of
Hydro-Electric and Thermal Power
Stations.

(vi) Minimum Wage Fmatmn

(vil) Textiles.

(viii) Agriculture in all its Branches.
_ (ix) Civil and Meghanical Erigineer-
ing.

(x) Technological Subjerts.

(x1) Government Administration,

(xii) Social Welfare. ‘

(xiii) Construction of Dams.

(xiv) Forest exploftation.

(xv) Physics.

(xvi) Public Health,

(xvil) Bio-chemisiry.

(xviii) Medicine in general.

Bridges
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SCHEDULED UASTE SCHOLARSHIPS

361. Shri Bharati: (a) Will the
Minister of Education be pleased to
state the number of applications receiv-
ed for scholarship from each State
separately for Scheduled Castes.
Scheduled Tribes and other Backward
(Classes for the year 1951-52?

(b) How many of them from each
rategorv have been selected for the
award of scholarship?

(c) How many of them so selected
are in the nature of renewals. and how
many are for the first time?

(1) What is the amount allotted for
earh Qtate <engratelv far the Srhedul-
ed Castes, Scheduled Tribes and other
Backward Classes for 1951 and 19527

(e) What is thé¢ basis of such allot-
ment and, if it is on the basis of poou-
lation. An Gevernment nrooose to lav
on the Tahle of the Wouse a statement
shawing the vpopulatirn of the said
categories for each State?

(1) What is the tntal amount involv-
ed in the award of schnlarshins for
earh Qtata gnd for the three categorles
seoarately?

The Minigtar of Education (Maulana
Awad): (a) to (c). A statement con-
trining nece<sary informatian is nlac-
ed on the Table of the House. [Ser
Aonendix IX. annexure No. 31.)

(d) Nn senarate allocation of funds
1s made State-wise.

(e) This does not arise,

(f) As the value of srholarshios in
manv cases i8 vet to be fived it is not
nnccihle ta furnish evoenditure figures
Stgte-wise for 1051.52 at this stame.
The total exnenditure on three cate-
gories of =cholars is. however, likely
to be as under:

Scheduled Castes. Rs. 8.03.000
Scheduled Tribes Rs. 2.92.000
Backward Classes. Rs. 3.85.000

Total: Rs. 14,60,000

GGOVERNMENT BUILDINGS IN INDIA

3/1.A, Shri Sidhva: Will the Minister
of Finance be plaased to state:

(a) whether Government are now
fn a vosition to state the total value
and nimher of Government Buildings
in India; and

(b)Y whether Government have been
able to collect the information as pro-
mised, from other parts of the country?

The Minister of Finance (Shri C. D.
Deshmukh): (a) and (b). Not yet,
Sir. ‘The figures are still being rollect-
ed.
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DaIRY FARMS

362. Dr. Deshmukh: Will the Minis-
ter of Defence he pleased to state:

(a) the number of Dairy Farms
maintained by the Ministry;

(b) their location;
(¢) the number of cattle maintained:
(d) the amount of milk produced:

(e) the income from and expendi-
ture on them;

(f) whether any of the farms have
since been abolished and if so, how
many;

(g) whether this has resulted in any
saving and if so, how much in each
case; and

(h) what was the total income an.
expenditure of earh of the farms from
1946-47 to 1950-51?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a) 26.

(b) to (e) and (h). A statement Is
laid on the Table of the House. [See
Appendix IX, annexure No. 32}

(f) Nil
(8) Does not arise.

New Yorx HERALD TRIBUNE

362-A Shri S. N. Das: Will the Minis-
ter of Education be pleased to state.

(a) whether it is a fact that the Gov-
ernment of India have accepted the
invitation of the ‘New York Herald Twi-
hune' to send two students to the
7S.A. as Indian delegates to the ‘New
York Herald Tribune' Forurmn;

(b) if the answer to part (a) above
be in the affirmative. whether the dele-
gates have been selected:

(¢) if not, by which date final selec-
tion will be made;

(d) what the object of this Forum
is; and

(e) the ways in which the Govern-
ment of Indla are going to help and
encourage this delegation?

The Minister of Education (Maulana
Azad): (a). Yes. Sir.

(b) and (c). The final selection has
not yet been made: the final selection
will be mada by the first half of
November, 1951,

(d) The object of the Forum is to
help promote friendly feelings and
better understanding among the young
peoples of a particular age-group by
bringing them together from different
parts of the world. This year the
Forum 1is confined to the countries of
Middle East and South East Asia. The
delegates will represent their countries
in forums and class room discussions
while in the States, and will get oppor-
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tunities to help their opposite members
in the U.S.A. to understand their view-
points better.

(e? The Government of India will
furnish to the delegates material, both
pictorial and audio-visual, about India
so that they may effectively represent
{heir ecountry during discussion.

MAINTENANCE OF INTERNEES FROM
Maraya

362-B. Shri 8. N. Das: (a) Will the
Minister of Home Affairs be pleased
to state whether India's claims in res-
oect of the cost of maintenance of in-
ternees from Malaya during the War
have been finally settled?

(b)Y If not. at what stage does the
negotiation stand?

The Minister of Home Affairs (Shri
Rafacopalachari): (g) and (b). I
invite the attention of the hon. Mem-
bher to myv reoly on the 2nd May. 1951,
to starred auestion No. 3737. A final
reply from the Government of Malaya
has nol yet been received.

CTrT-TOYS FROM AMERICAN CHILDREN

363-A. Shrl Sonavane: (a) Will the
Minister of Health be pleased to state
the number of parcels of gift-tovs re-
reived from American children to
Indian children this year?

(b) At what centres were these
recelved and distributed?

(/Y What was the agency who
Adistdibuted the gift-toys at different
centres?

(1) Were these toys distributed to
the children of {he poor and if so, the
names of the localities at different
rentres?

(e) What was the object and inten-
tirn of such gifts and whether any
gi*t In return went to American child-
ren?

The Minister of Health and Com-
munications (Ratkumari Amrit Kaur):
(a) Government are not aware of any
gift narcels of toys received from
American children. However, eight
cartons containing about 220 toys. in-
door games and tins of sweets were
received in January. 1951 from
C.AR.E. (the Cooperative for Ameri-
can Remittances to Europe. Inc.)

{b) They were received in Delhi and
distributed to the fnllowing six hos-
pitals:

Trwin Hospital,

Safdarjang Annexe Tlospital.

Willinedon Hospital and Nursing
TTome.

Ladv  Harlinge Medieal College
Yiospital. !
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St. Stephen's Hospital.
Victoria Zenana Hospital.

(c) The Indian Red Cross Society.

(d) The toys were distributed to all
the sick and convalescent children,
numbering about 150, in the Children’'s
Wards of the hospitals mentioned
above irrespective of thelr soclal
status. But the children in the wards
of these hospitals are mostly poor.

(e) The toys were recelved as &
voluntarv gift from American donors
for distribution among needy children.
No gifts have so far been sent to
America in return.

INCOME-TAX COLLECTIONS

363-B. Pandit M. B. Bhargava: wWill

the Minister of Finance be pleased to
state:

(a) the number of assessees who
paid and the amount of tax collected
w;nderﬁSectipn] 18-A in each of the

ree financial vears ended 31s
1949, 1950 and 1.‘)51:en ed Slst March,

(b) the amount of interest paid and
penal mtex:est received from assessees
under Section 18-A in each of the above
three years: and

(c) the amount of tax collected under
Section 23-B during each of the above

three years and the number of asses-
sees?

The Minister of State for Finan -
(Shri Tyasi): (s) The information re
garding the number of assessees who
naid advance tax under Section 18-A
in the financial years in question is not
readily available and its compllation
would require such time and labour
as will not be commensurate with the
results likely to be gained thereby.

The amounts ot tax collected under
Sectlon 18-A are as follows:

" “Collestions

Yeoar Ra, (Crorew)

oard0 . s
1949.80 | . . . 8530
195061 . . . . 84-77
R T —— e =

(n) The Information is glven helow:

Penal intﬁire»;ft

" Yenr Tnterent prid  recrved from
absensten
! Ra,' N, =
vt ry sepm
1_948-49 1 44 cropes ! 18 crons’
194050 . 146 70,

1950151

— . ——

137, +33 .,
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(¢c) The amount of tax collected
under Section 23-B during each of the
above three years is given below:

: Year » Tax volleoted
o Rs.
1948.49 1183 crorer
1048.80 N . 15.28 ,,
1950-51 ) . 1821,

As regards the number of assessees,
the information is not readily avallable
and its compilation would require such
time and labour a® will not be com-
mensurate with the results likely to be
gained thereby.

GRARTS TO Vishwa-Bharati

364. Shri Raj EKanwar: Will the
Minister of Edacation be pleased to

state:

(a) the annual recurring and non-
recurring grants sanctioned by Gov-
ernment to Vishwabharati University;

(b) the total number of students in
the University;

(¢) how many of the students belong
to foreign countries and their number
country-wise;

(d) how many of the students, hoth
Indian and foreign, get scholarships.
stipends or other financial aid from
the University;

(e) the total number of teachers in
the University;

(1) the subjects taught in the Uni-
versit}:i and the names of classes there-
in; an

() the medium of instruction in the
University?

The Minister of Education (Maulana
Azad): (a) A statement is laid on th2
Table of the House.

(b) to (f). Information is being col-
lected and will be laid on the Table of
the House in due course.

(g) The medium of instruction at
the University stage is ‘English’ to be
replaced by ‘Hindi' as early as possible.
(In the Schoo! Department the medium
nf ipstruction will continue as ‘Bengali’)
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STATEMENT

The amounts of grants provided and sanciion.
ed to the Visva-Bharats during 1957.82.

Amount  Amount Purpose

Neture of provided ranctioned for whick

Grunt 1951.52 till sanotioned
1-10-81

4,860,000 2,00,000 General
mante-
nance of
all  tho
aepart-
ment: of
tho
Univer-
Rity etc.
Tor the
construe-
tion "« of
the bujld.
ings for
studonts
hontols
and staff
quarters
for the
teaching
staff.
Loan 2,00,000 . Do.

Recurring

Non-recurring 3,00,(00 35,000

CHIEF ENGINEER (HiRAKUD PROJECT)

364-A. Shri 8. N. Sinha: (a) Will the
Minister of Natural Resources and
Scientific Re§earch be pleased to state
whether the Chief Engineer who has
been connected with the Hirskud Pro-
ject for several years, is being trans-
ferred and has meanwhile been forced
to go on leave?

. (b) Did some Superintending Engin-
eers openly flout the Chief Engineer
and the Financial Adviser?

() If so, has any disciplinary action
been taken against them?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) The officer who was
holding charge of the office of the Chief
Engineer, ‘Hirakud’ Dam Project was
recalled on 26th June, 1951 and his
services placed back at the disposal
of the Government of Punjab since he
was on deputation from that Govern-
ment. Before proceeding on transfer
he applied for '‘earned leave which was
sanctioned to him.

(b) No, Sir.

(c) Does not arise,
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MurpicaL OFFICERS IN GOVERNMENT
SERVICE

365, Shri Sidhva: (a) Will the Minis-
ter of Health be pleased to state
whether the rules permit medical
officers in Government service in Delhi
Hospitals to have ovrivate practice?

(b) 1t 50, what class of such doctors
are allowed private practice?

(c) Is there a schedule of fees to be
charged by them when visiting
patients?

(d) Do Government propose to amend
the rules relating to ‘private practice?

The Minister of Health and Com-
munications (Rajkumari Amrit Kaur):
(a) and (b). Medical Officers appoint-
ed in the Irwin, Sufdarjang Annexe.
Hindu Rao and Willingdon Hospitals
and Nursing Home under the reorgani-
sation scheme for these hospitals sanc-
tioned in April, 1948, except those who
act as authorised medical attendants
of (iovernment servants and their
families in Delhi are not allowed pri-
vale practice. The medical officers
who are appointed as ‘authorised
medical attendants” of Government
servants are allowed restricted private
practice among the families of Gov-
ernment servanis only. 'There are also
some medical otBcers employed in cer-
tain Government’ hospitals In Dejhi,
whose terms and conditions of ap-
pointment allow them the right of
private practice.

(¢) In the case of authorised medical
altendants of (Government servants and
their families a schedule of fees has
been prescribed. In the case of other
medical officers who are allowed pri-
vate practice no schedule of fees is
fixed.

(d) A proposal to withdraw the right
of private praclice from authorised
medical attendants is under considera-
‘tion. :

HuALTH INSUKANCE SCHEME

366. Shri Sidhva: (a) Will the Minis-
ter of Health be pleased to state
whether there is any Health Insurance
Scheme in India?

(b) If not, is there any proposal for
such a scheme?

The Minister of Health and Com-
munications (Rajkumari Amrit Kaur):
(a) and (b). There is no general
scheme of Health Insurance in India.
But the Employees’ State Insurance
Act provides for giving insured indus-
trial workers medical service and cash
payment when they fall ill, maternity
oeneflt for women workers and com-
pensation to all workers for disability

4 OCTOBER 1951

Written Answers T 1082

and death from causes arising out of
their occupation. The Act also pro-
vides for an extension ol its operation
in all classes of workers, including
agricultural workers, and to their
ramiies. Apart trom this there is at
present no proposal  for a  general
s*heme of Health Insurance.

FiNaNainG THE D.V.C.

367. Shri Sjdhva: Will the Minister
ol Finance be pleased to refer to the
answer to a supplementary ' guestion
raised on starred question No. 3848
asked on the 5th May, 1951 and state
what the method of repayment of the
loans advanced by the Centre to, the
Governments of Vest Bengal and
Bihar for financing their shares of the
funds®ot the D.V.C.?

The Minister of Finance (Shri C. D.
Deshmukh): Loans advanged by the
Centre to the Governments of West
Bengal and Bihar for financing their
respective shares of the expenditure of
the Damodar Valley Corporation are
repayanie to the Centre by the borrow-
ing State Governments in one instal-
ment at the end of 40 years unless
carlier repayment{ is agreed upon
mutually, The Government of West
Bengal have agreed to repay their
loans in instalments starting from
1057-38 from the proceeds of the levy
of he.terment fee and water rates and
of the surplus accruing Irom power
sales. No arrangement has so far been
made with the Government of Bihar
for earlier repayment of their loans.

INTERNATIONAL CHP 11cAL CONCLAVE

368. Shri Sidhva: (a) Will the Minig-
ter of Natural Resources and Scientific
Research be pleased to state whether
any applications were invited for dele-
g&tes to attend the International
Chemical Conclave sponsored . by the
Ford Foundation Trust and If so, how
many?

(b) How, were the delegates chosen?

The Minister of Natural Resources
and Scientific Research (Shri Srl
Prakasa): (a) Yes, Sir. Applications
were invited by public advertisement
and by letters o the Universities.
copy of the advertisement is laid en
the Table of the House. (See Appen-
dix IX, annexure No. 33.]

110 applications were received from
Chemists and Chemical Engineers from
all over India.

(b) 12 Delegates were selected from
among the 110 applicants by a Special
Committee set up for the purpose.
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UNESCO INTERNATIONAL COUPON
SCHEME

369. Dr. Ram Subhag Singh: Will the
l\{ti{lister of Education be pleased to
state:

(a) the total aniount of money so fur
received by India from UNESCO under
the UNESCO International coupon
schome for scientific material; and

(b) how many educational institu-
tions have so far been helped by this
money?

The Minister of Education (Maulana
Azad): (a) No money is received from
UNESCO under thi§ Scheme. India is
participating in this Scheme which has
been designed tc enable soft currency
areas to meet their educational and
scientific requirements from hard cur-
rency areas.

(b) Does not arise.
RURAL CREDIT

370. Shrl A, C. Guha: Will the Minis-
ter of Finance be pleased to state:

(a) whether the Reserve Bank has
introduced any modifications in the
remittance rates to facilitate rural
credit and freer movements of maney;

(b) if so, what are the modifications;

. (c) how far these will help the co-
operative banks to reduce their work-
ing expenses; and

(d) how far these will help the rural
credit?

The Minister of Finance (Shri €. D.
Deshmukh): (a) Yes, Sir.

(b) Remittance Facilities available
to Commercial and Co-operative Banks
and Indigenous Bankers.
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1984

Additivnal  Remittance Fuctlitws W Stube

Cu-operative

Banks that

have joined the

Reaerve Dunk's Scheme ‘‘Huotension of Re-

mittanee
operative Bunks™ .

Al Atuount of
R 10,000 vr o

mulliple thercaf
Letwoon itn
accounts  at  the
vilices and

branches of  the

Reserve Bank,
froo of charge.

Onco s weok an
amount of
Ru. 6,000 or u
multiplo thoreof tu
the prencipal
uccount which it
muaintains ot the
Resorvo Bank,
from uny plece at
which it has an
offico or  brauca
and at which there
is an agency of the
Reserve Bank, free
of charge.

Othor remitlalcus to
its principal
account subject to
& charge of 1/649,

{Minimuin Re, 1/-).

Trangfer Kucilitics v State  Co-

Aul amount of
Re. 10,000 (tnini-
mum) or wn
wultaples of
Ry, 1,000 in excess
thereof  betweeu

the ascounts
maintained by the
State Co-operative
banks that have
joined the above,
mentbivied schene-
al the offices and
Brunches of the
Reserve Bank, fres

of charge.
Onso a woek  an
wmount of

Rs. O,000 or 8
multiplo thereof to
nny account (either
principal or Sub-
sidiary) which it
maintains at the
Reservo Bank frorm
any placy at whuch
there is an agency
of  the Rorerve
Bank, suck rewijt-
tunces being per-
mitted to each of its
offices, ' branohex.
sub-.fico and pay
offices, freo of charge,

Other ramttances to
an avcount which
it maintains wih
the Roserve Bark
from u place where
there is an agenoc
of the Reserve Bani
ab 1/64% (Minim-
um Re, 1/.)

Old Rates New Rates
Upto Ry, 5,000 @ Upto Re. 5,000 @
1/189%,  (Minimum 1/329%, (Minimum
Re 1/ for Co- Re. 1/; for Co.
operative  Banks operative  Banks
and Sooieties and Bocieties

Annas four only).

Annas four only).

Over Rs. 5,000 @ Over Rs. 5,000 @
11822(, (Minimum 1/64% (Minimura
Ra. 8-3.0), Re. 1-8-0).

(¢) and (d). The above modifica-
iions came into effect from the list
September, 1951. Their eftect, there-
fore, can be known only after some
time has elapsed.

Rabio SkTs

371. Dr. Deshmukh: (a) Will the
Minister of Information and Broadcast-
ing be pleased to state whether it Is a
fact that the largest number of radio
sets 18 used in the State of Bombay?
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(b) Are Government aware that the
vast number of radios is used by the
Marathi-speaking people?

{c) Is it not a fact that the amount
of time given to Marathi programmes
bear no relations to the number of
listeners?

(d) Do Government propose to con-
sider this position and effect necessary
modifications?

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):

(a) Yes, Sir.

(b) An analysis carried out accord-
ing to the major spoken languages of
the State at the end of 1950 showed
that approximately only 35 per cent.
of the licences are used by Marathi-
speaking people, as against €60 per cent.
by Gujerati-speaking people.

(¢) No, Sir. The service rendered
to Marathi-speaking listeners leaves
no room for any justifiable complaint.

(d) Does not arise.
Law REvisioN COMMITTEE

372. Dr. Deshmukh: Will the Minister
of Law be pleased to state whether
Government have considered the ad-
visablility of appointing a Law Revision
Committee?

The Minister of Law (Dr. Ambed-
kar): No.
SCHEMES OF GOVERNMENT TRADING

373. Shri 8. N. Das: Will the Minis-
ter of Finance be pleased to state:

(a) the number and names of
Schemes of Gowernment Trading
which have ceased to function since
15th August, 1947,

(b) the number of such of them as
gshowed credit balance sheets giving
figures in each case;

(c) the names of schemes which
showed debit balance sheets giving
figures in each case;

(d) the number and names of those
which are still functioning; and

(e) the names of schemes which
;"2‘?}'3 started during 1950-51 and 1851-

The Minister of State for Finance
(Shri Tyagl): (a) to (¢). The number
and names of such schemes are given
in Statement I attached. [See Ap-
pendix IX., annexure No. 34.}

Since the accounts pertaining to
these schemes have not been finally
closed, no balance sheets have yet
been drawn up. The statement shows
;gigﬂ%ures compliled up to the end of

=),

299 PS
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(d) The number and names of such
sthemes are given in  Statement II
attached. [See Appendix IX, annexure
No. 34.]
(e) The three schemes shown at

items Nos. 8, Y and 10 of Statement
1 were started during 1950-51.

No scheme was started during 1031=
52.

SymMposiUM OF WORLD THINKERS

374. Shri S. N, Das: Will the Minis-
ter of Education be pleased to refer
to the answer given to my starred
question No. 3475 asked on the 25th
April, 1851 and state:

a) whether.the date and venue of
we Symposium  of World Thinkers
proposed to be held in India has been
settled;

(b) whether the list of invitees has
been finalised.

(c) whether persans attending the
Symposium will come as representa-
tives of their respective Governments
or in their individual capacity;

(d) whether the list of subjects to
be discussed has been prepared; and

(e) how long this Symposium is
going to continue?

The Minister of Education (Maulana
Azad): (a) The Symposium will be

‘held in New Delhi from 18 to 20 Decem-

ber, 1951.

(b) Not yet.

(¢) The persons attending the Sym-
posium are being nominated by the
National Commissions of the partici-
pating States. A few outstanding
philosophers are also likely tq attend,
at the request of Unesco, in their indi-
vidual capacity.

(d) The subject chosen is the “Con-
cept of Man and Philosophy of Educa-
tion in East and West".

(e) This Symposium will last for 8
days.

POLLING STATIONS

375, Shri 8. N. Das: Will the Minis-
ter of Law be pleased to state:

(a) which of the States have finalis-
ed the fixing of polling stations for
various constituencies for election to -
the House of People;

(b) whether the list of polling
stations so provided and their polling
zgeas ;ave been published as requir-

; an

(c) what is the average number of
voters that each polling station will
contain?
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The Minister of Law (Dr. Ambed-
The lists of poll-

ing "statlans for elections to ihe House

' of"the People have not so far been fina-

. these tentative proposals have

lised in any State except Bilaspur. The
draft proposals relating io the fixing

. of - polling. stations in tespect- of the

constituencies in the States of -Bihar,
Madhya Pradesh, Punjab, Hyderabad,
Madhya Bharat, Mysore, Patiala and
East Punjab States Union, Rajasthan,
Saurashtra, Travancore-Cochin, Ajmer,
Bilaspur, Coorg, Himachal Pradesh,
Kutch and Manipur, have, however,

.been published by the.respective State
...Governments,
~have been asked by the Election Com-

The State. Governments

mission to circulate their tentative
proposals to the different political
parties and also giwe them as much
publicity as possible. As .-soon as
been
finalised by the State Governments in
the light of any suggestions received,
they will be formally submitted by
the Returning Officers of the Consti-
tuencies concerned to the  Election
Commission for approval.

(c) The average number of.voters
per booth is ordinarily 1,000. But in
Madras, Uttar Pradesh, West Bengal,
Travarieore-Cothin, Delhi and Tripura,
however, this average is about 750. A
polling station may have more than
one booth in which case the number
of voters per polling station will be as

~-many times the  average numbér of

voters per booth as there are booths.
INTERNATIONAL MONETARY Fuwp

376. Shri A. C. Guha: Will the

"Minister: of  Finace be pleased to
water T

(a) whether the: - International

--Mometary Fund — has promised 'more

o

stabilising currencies;

aids

to its member c¢duntries which
would

fulfil certain conditions for

o b t

(b) if so, whether Iidia #ulfils these
conditions;

{c) whether India intends to apply
for some loan;

(d) the amount available with the
International  Monetary .. Fund  at
present; and
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(e) the amount given so0 far as loan

it. has
been so granted?

The Minister of Finance (Shri C. D,
Deshmukh): (a) The International
Monetary Fund has prescribed a pro-
cedure, in addition to and without pre-
Judice to the existing procedures or

" policies, respecting the. use of the re-
sources of the Fund. The new proce-
dure contemplates a programme of
. «conjuitations, by the Fund with mmem-
ber countries to discuss and determine
certain steps which would be designed
to make possible more rapid -and signi-

. fcant. progress. towards the achleve-

. ment of the Fund's objectives, which

incluyde the achievement of monetary
slability, the adoption .of .realistic
. rates of exchange, the relaxation and
removal of restrictions and diserimina-
tion, and the simplification of the mul-
tiple currency practices. If the mem-
ber country undertakes such steps as
dre agreed to with the Fund, the use
of the Fund’s resources would be made
available to give the member country
the necessary confldence to take the
exchange risks involved in adopting

...such policies. '

(b) It is diffleult to say, at thig stage,
whether any particular country would
be able to fulfil these conditions until
the consultations between the Fund
and the member are conducted.

(¢) None is contemplated at present.

(d) As on the 30th April, 1951, the

- Internationg)l ' Monetary Fund’s "hold-

fngs of members’ currencies for pur-
chase by members stood a! the ‘equi-
valent of $5,628'8 million (including
non-negotiable, -non-interest  bearing
securities). :

.(e) I place on the Table of the House
a statement showing the Internatignal
Monetary Fund’s exchange transactions
with 19, member countries totalling the
equivalent of U.S. $805 million from
March, 1947, when the Fund commenc-
ed operationd, to the 30th  April, 1951,
[See Appendix IX, annexure No. 35.1

* o
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CORRIGENDA
to
i,he Parliamentary Debates (Part II—Other than Questions and Answers),
Fourth Session 1951.

Volume XVI.—
1. No. 1, dated the 24th September. 1951.—

‘(1) Col. 3193, line 10 for “Act, 1151" read ‘‘Act, 1951"
2. No. 2, dated the 238th September, 1951,—
~ (1) Col. 3260, line 18 for “set” read ‘“sat”.
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(i) Col. 3902, line 19 from bottom for “rent for occupation of houses” read
SHORT NOTICE QUESTION".
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5. No. 6, dated the 29th September, 1951,—

(i) Col. 3802, line 19 from bottom for “rent for occupation of houses™ rea:
“damages for the occupation’,

No. 7. dated the 1st Octnber, 1951,—-
(i) Col. 395%ne 16 omit “a”.
7. No. 8, datede 3rd October, 1951~

(i) Lo1T L& for existing line 19 read “it has been made out that pre-censor-",
after existing line 40 insert ‘“‘permanent period to the hands of the"
and delete line 43.

8. No. 9, dated the 4th October, 1951,—
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10. No. 11, dated the 6th October, 1951, — -
(f) Col. 4418, line 26 for “stituted” read *“substituted’’.
. (4l) Col. 4460 after line 27 insert “ages etc.”
iif) Col. 4523, line 19 from Bottdm for “Cognizilibity” read “Cognizanlity™
xjv) Col. 4824, line 11 for “Cognizilibity” read “Cognizability".

. ‘No. 12, dated the 11th October, 1951,—
() Col. 4694, for existing lines 7-9 read “given to Shri Acchru Ram's case. ..

Shri Kamath: 1 am sorry it is a very ignorant imputation........
{iiy Cnl 4771 for evisting line 35 rend “number of fractors 1o he nroduced”



(ii)
12. No. 13, dated the 12th October, 1951,—
(i) Col. 11;11743 after line 5 insert “(No Questions—Part I not Published)” as 1. 4

(ii) Col. 4844 in line 32 for “Khwaja Inait Ullah: May I point” read "Sbrl
Jhuajhunwala. I just want”,

13. N.. 14, dated the 15th October, 1951,—
(1} Col. 4913, line 13 from bottom for *(Sidhva ) read *(Shri Sidhva)”.

(ii) CIURAUT i 2 & “fY8” & w97 ¢ 18 " ﬁ \

(iff) Col. 4984 for existing lines 10 and 11 from bottom read “A person shall
be disqualified for being chosen as and for being"”.

14. No. 15, dated the 16th October, 1951,—

(1) Col. 5083, for existing line 34 read “for the industrial development of
our country”.

(if) Col. 5128 in line 5 from bottom after “to” insert “give to”,
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PARLIAMENT OF INDIA
Thursday, 4th October, 1951.

The House met at Nine of the Clock.
[MR. DEPUTY SPEAKER in the Chair)
QUESTIONS AND ANSWERS
(See Part I)

10 aMm.
PAPERS LAID ON THE TABLE
FiRsT FIVE YEAR PLAN

The Prime Minister (Shri Jawaharlal
Nehru): I beg to lay on the table of the
House this book containing the draft of
the First Five Year Plan prepared by
the Planning Commission. As a
matter of fact I have previously laid
these papers on the 'able of the *-{ouse.
but they were not in a book form. This
is a more convenient form for Mem-
bers to consider. It has been circulated
to Members. [Placed in Library. See
IV S(a)(2)].

BUSINESS OF THE HOUSE

The Prime Mijnister and the Leader
of the House (Shri Jawaharlal Nehru):
May I make a very brief statement
about the work before the House? The
House will remember that I had exp-
ressed a hope that we will be able to
finish our work of this session by the
6th of this month. I am afraid that is
now physically impossible. Apart from
the Press Bill that is being considered
by the House, there is one other im-
portant measure which Government
think it is imperative that we should
Dass in this session. That is the Indus-
tries Bill. There are some other
masgrets too wpl}cl}tl argh fairly p(‘)u’ntport-

, but one might perhaps pone
their consideration if there is po time.

368 PSD

41486

Then there is the discussion on the
Plannng Commission’'s Report and,
finally, there are the Delimitation
Orders faor the Upper House which

y.ud be considered by the House.

Shri Syamnmandan Sahaya (Bihar):
Also some amendments with regard to
the Lower House.

Shri Jawaharlal Nehru: Whatever it
may be. It seems to me obvious that
we cannot possibly do all this work by
day after tomorrow even if we sit, as
we are sitting, twice a d Therefore
we shall have to extend session.
cannot precisely and definitely say how
long, nor can I ask the House to sit
during these very important holidays
that are coming,—the Dusserah holi-
days, the Puja vacation. It is for you
and for the House to consider whether
it will be feasible to sit on Sunday
next. We can get through a good deal
of work then, and the next day seems

. to me will be the 11th of October. After

that it depends how far we finish our
work. There are a number of holidays
before the 11th and after it. The 11th
is a working day. So for the moment
I would say that we will have to sit up
to the 11th, apart from the holidays and
in-between. As to what happens after
that depends on the state of business.

Mr. Deputy-Speaker: So far as the
Delimitation Orders are concerned, I
believe, having regard to the nature of
the work, the House will be agreeable
to sit on Sunday also.

Several Hon. Members: No, no.

Mr. Deputy-Speaker: It is not an ex-
traordinary suggestion, because the
holiday on Sun a{nis only postponed to
Monday—and not Monday only, because
there are three or four holidays coming
later. Therefore hon. Members may sit
at a stretch and try to dispose of as
much matter as possible. Then,
motions on the Delimitation Orders can
be moved up to the last day, that is the
twentieth day. If we sit on Sunday the
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[Mr. Deputy-Speaker |

motions on the Delimtation Orders can
be made on that day, and if we do not
sit on the 11th at all we can finish them
on the 7th. But if we sit on the 11th
we can deal with them on the 11th. I
would like to be on the safer side.
Therefore let us make up our minds
whether we are sitting on the 11th or
not. We will have to finish the motions
on the Delimitation Orders—that will
otherwise cause us inconvenience and
give rise to trouble. Therefore, if it is
the wish of the hon. the Prime Minister
that we should sit on the 11th, let us sit
on the 11th also. :

Shri R. K. Chaudhuri (Assam): The
7th, is Saptami Puja day. How can we
git on that day? You are suggesting
that we might sit on the 7th, whereas
the hon. the Prime Minister says he
does not wish us to sit on a puja holi-
day. (An Hon. Member: It is Sunday).
I am not objecting to sitting on Sun-
day, but it is Saptam. Puja day.

Shri Jawaharlal Nehru: There are
two considerations with regard to that
matter. One is, I hope, that every day
is to some exteut a puja day for hon.
Members. Secondly, we can come to
this House in a spirit of puja and wor-
ship. Thirdly, the main puja days are
the last three or four days which are
going to be treated as holidays. It de-
pends on the state of work. But I
agree with you, Sir, that apart from
sitting on Sunday. the 11th might be
rescrved for the Delimitation Orders.

Mr. Deputy-Speaker: Very well. That .

will cure all kinds of differences. Per-
sonally I am not of that opinion. Any-
how, if we take up the Delimitation
Orders on the 11th, twenty full days
will be over and no exception will be
taken to our proceedings. Therefore,
glle ﬁ?gse will sit both on the 7th and
e .

Several Hon. Members: No, no.

Shri R. K. Chaudhuri: I have no
objection to sitting on a Sunday, but as
regards the 7th I have objection.

Shri Jawaharial Nehra: May I sug-
gest that we shall decide about sitting
on the 7th, day after tomorrow, that is
on Saturday?

Mr. Deputy-Speaker: The Prime
Minister says that the question of sit-
ting on the 7th or not we may decide
day after tomorrow. On the 11th we
are sitting.

Now. papers to be laid en the Table.

PAPERS LAID ON THE TABLE.

SUPPLEMENYARY ~STATEMENT SHOWING
ACTION TAKEN ON ASSURANCES GIVEN
DURING FOURTH SESSION

The Minister of State for Parliament-
ary Affairs (Shri Satya Narayan
Simha): I beg to lay on the Table a
supplementary statement showing the
action taken so far by the Government
on various assurances, promises, and
undertakings given during the Fourth
Session of Parliament, 1951. [See
Appendix XII, annexure 1.]

(i) STATEMENT re DEVELOPMENT SCHEMES
OTHER THAN FOR GROw MORE Foob; (ii)

STATEMENT 7e IRRIGATION AND POWER
SUPPLY SCHEMES FOR GROW MORE
Foop

The Minister of Finance (Shri C. D.
Deshmukh): I beg to lay on the Table
the following two stdtements promised
in reply to supplementaries to Starred
nggftic‘n No. 425 on the 22nd August,

(i) Statement regarding develop-
ment schemes other than for
grow more food purposes; and

(ii) Statement regarding irrigation
and power supply schemes for
grow more food purposes.

[Placed in Library. See No.
P—229/51].

NOTIFICATIONS IN ACCORDANCE WITH
SECTION 38 oF CENTRAL EXCISES
AND SALT AcCT, 1944

The Minister of Finance (Shri C. D.
Deshmukh): I beg to lay on the Table a
copy of each of the following notifica-
tions in accordance with section 38 of
the Central Excises and Salt Act, 1944,
namely:

(1) Central Excises Notification No. 9,
dated the 17th March, 1951.

(2) Central Excises Notification No. 10,
dated the 17th March, 1951,

(3) Central Excises Notification
No. 11, dated the-31st March, 1951.

(4) Central Excises Notification
No. 13, dated the 7th April, 1951.

(5) Central Excises Notification
No. 13, dated the 28th April, 1951.

(6) Central Excises Notification
No. 18. dated the 5th May, 1951.

(7) Salt Notification No. 19, dated
the 19th May, 1931,

(8) Central Excises Notifi
No. 20, dated the 30th June, lsSl?mon
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(9) Central Excises Notificatio
No. 21, dated the 30th June, 1951. o

(10) Central Excises Notification
No. 22, dat_ed the 7th July, 1951,

(11) Central Excises Notification
No. 24, dated the 21ist July, 1951,

(12) Central Excises Notification No.
27, dated the 18th August, 1951,

51 []Placed in Library. See No. P-230/

Mr. Deputy-Speaker: Dr. Ambedkar.
Is the Report ready?

The Minister of Health (Rafkumari
Armit Kaur): On behalf of... ik

Mr. Deptuy-Speaker: It appears some
more signatures have to be obtained.
It is not now ready for presentation to
the House. This motion may be made
in the afternoon. This will stand over.

PRESS (INCITEMENT TO CRIME)
ILL—contd.

Clause 3.—(Objectionable matter
defined)—contd.

Mr. Deputy-Speaker: The House
will now proceed with the further con-
sideration of the Bill to provide against
the printing and publication of incite-
ments to crime and other objectionable
matter, as reported by the Select Com-
mittee.

Shri Naziruddin Ahmed (West Ben-
gal): Before we begin, Sir,—I have sent
an amendment to the hon. Home Minis-
ter’'s amendment, I do not wish to
speak. It is amendment No. 320. The
two may be considered together. I beg
to move: -~

In the amendment proposed by Shri
Rajagopalachari, for the proposed Ex-
planation 2 to clause 3, substitute the
following:

“Explanation 2.—In judging whe-
ther any matter is objectionable
matter under the Act. the intention
of the writer as expressed in the
words, signs or visible representa-
tion shall be taken into considera-
tion.” .

Mr. Deputy-Speaker: Amendment
moved: ]
In the amendment proposed by Shri

opalachari, for the proposed Ex-
:l‘njna:tign 2 to clause 3, substitute the

following:

“Explanation 2.—In judging whe-
ther any matter is objectionable
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matter under the Act, the intention

of the writer as expressed in the

words, signs or visible representa-

:inon 'ghau be taken into considera-
on.

Pandit Thakar Das Bhargava (Pun-
jab): I have also tabled two amend-
ments to the amendment of the hon.
Home Minister. They have been given
in the office and they will come ig_due
course of time.

Shri Goenka (Madras): The amend-
ment which the hon. Home Minister...

Some Hon. Members: Not audible.

Mr. Deputy-Speaker: There is noth-
ing wrong, I understand, with the ioud-
speakers, except that while ths hon.
Member who is speaking, the other hon.
Members need not talk. Then, every
one will be able to hear properly.

Shri Goenka: The amendment which
the hon. Home Minister wanted to move-
was to add an explanation which reads
as follows:

“In judging whether any matter
is objectionable matter under this
Act, the effect of words, signs, and
visible representations and not the
intention of the writer shall be _
taken into account.”

One of the main objections which we -
have been putting forth all these days
against the provisions of the Press
Emergency Act as well as Section 124A
of the Indian Penal Code has been that
they sought to punish a person without
reference to the question whether his
intention was good or bad, that is
where we have mens rea which is a
necessary ingredient for a criminal
offence. This imposes vicarious respon-
sibility, namely, a person who is not
responsible is being made responsible
by the provisions of this amendment. I
will refer to the Press and Registration
of Books Act in which Editor, Printer,
Publisher and the Keeper of the press
have been defined. Now, the Press
must be represented through somebody.
All those bodies have been defined in
the Press and Registration of Books
Act. If the keeper of a press does some
wrong, he becomes liable. If the editor
does some wrong. he becomes liable.
The names of the printer, publisher and
all others have to be declared before
the Chief Presidency Magistrate or the
various authorities before whom the
Declaration has to be made.

And at the time of taking the declara-

tion: these s have give their
names, anJ the various purposes or

duties that they perform, as editor,
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" [Shri Goenka]

printer, publisher and so on of such
and such newspaper and so on. That
is being done now. That being s0, how
can it be said that the person concerned
cannot be found out? You may not
find out the exact person, probably no-
body can do that; but there are these
persons who have taken on themselves
these various responsibilities for what-
ever offence might be committed by
somebody else. Even in a newspaper
office if some mistake is committed by
& person, we are not able to find out
exactly who committed it, because the
work is the production of various per-
sons. But when some specific persons
take the responsibility, there should not
be any difficulty. Now the printer, the
keeper, the publisher, editor and others,
they take up the various responsibili-
ties assigned to them under this Act of
the Government. The mystery remains,
but you penalise. some one. ere You
find the man who takes the responsibil-
ity for the production of the paper, fot
the news content, for the publication,
for the keeping of the press and for the
printed material. Various persons take
the responsibility for the production of
something which may be objectionable
or may not be objectionable. That
after all goes to show that we really
cannot pin down, the man, the writer of
the article. But the very conception of
the law as it is at present, is that who-*
ever may write the article, the editor,
who controls the selection of the matter,
who publishes the matter in the paper,
it is his final responsibility. It is ulti-
mately the responsiblity of the editor
to determine what should go into the
newspaper and what should not.

Shri B. K. P. Sinha (Bihar): That is
the position in law, but what is the real
state of affairs?

Shri Goenka: That is also the real
state of affairs. And that is the state of
affairs which you want to alter by this
Bill, because you want the vicarious
responsibility placed on somebody else.
You place the proprietors of newspapers
as censors over the editors. That is
what you are going to do by thijs Bill,
although the editor is ultimately res-
ponsible for whatever is published, not
only in law but in fact also.

I would like to point out that this
will reverse the whole basis of criminal
jurisprudence. On this there can be no
two opinions. I may here cite a few
sections of the Indian Penal Code where
the most heinous crimes have
mentioned, but the man is not deemed

ilty until the mens rea or intention
ggs been proved; unless it be the case
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of a drunken man trespassing, because a
drunken man has no intention. Now,
as I said, even the most heinous crime
is no crime unless the intention is prov-
ed. Even though you may write some-
thing with good intentions, it is possi-
ble that on some mind it may have a
bad effect and so you may be deemed
to have bad intention. In that case
does the good article become objection-
able matter? The intention may be
quite good. I can give example . after
example of such articles. Mr. Shiva
Rao gave some examples and I can give
the House more. In such cases 1t is
well nigh impossible to say that every
sub-editor in a newspaper office can
censor out the material to such an
extent as to be certain that it will not
roduce a bad effect on some mind.

herefore this is a dangerous principle.

After all, Sir, the two big pillars of
jurisprudence are, one that a man is
innocent until he is proved guilty, two,
that the intention or mens rea must be
proved. But by this Bill you give the
go-by to these two good principles.

A offence may be committed inadver-
tently and another may be committed
deliberately or intentionally. The
latter will become objectionable, but
the former should not. But the hon.
Home Minister said yesterday that if a
thing is done inadvertently, the. ques-
tion will be decided by the Judge. The
question whether the act was intention-
al or otherwise will be judged by the
Judge. But, Sir, do you want a man to
be put before the Judge and undergo all
the harassment just because of some-
thing which he has done inadvertently,
a small mistake or slip that he has com-
mitted most inadvertently? After all,
you have to prove intention. otherwise
it is not objectionable. You have
weigh the thing. The executive also
will have to weigh the facts on the
balance. They will have to_think and
there will be checks and counter-checks
on their activities also, balancing and
counter-balancing. - But if you give au-
thority to the executive to place any
matter before the judge, that will be a
wrong thing. The executive must first
of all satisty itself that a thing is done
intentionally. Unless the law provides
that they should be satisfled that a
thing is intentionally done, there will
be no check on the harassment which
the executive may resort to under the
existing circumstances.

Some hon. Members said that there
will be discrimination aguinst different
persons. Those who support the
ernment will not be placed before the
court and those who do not, will be
Lrought before the courts. This is &
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sort of discrimination against which you
cannot legislate. Therefore the best
thing to say that the intention or mens
rea must be proved before a person is
placed before the criminal court. There-
fore it will be wrong for us to prosecute
a man from visible signs or likely
results.

This matter of “likely to” is some-
thing over which you cannot ask the
court to sit in judgment. This is a
matter of speculation, this question of
what the likely effect of things will be.
It is not a matter of fact. And you
cannot ask the court to sit in judgment
on speculations. And in any case the
harassment will be there,

For my argument, let me give one or
two examples. Take for instance’ sec-
tions 124 and 124A of the Indian Penal
Code. Section 124 says:

“Whoever, with the intention of
inducing or compelling the Presj-
dent of India or Governor or Raj-
pramukh of any State to exercise
or refrain from exercising in any
manner any of the lawful powers of
such President or Governor or Raj-
pramukh,—assaults or wrongfully
restrains or attempts wrongfully to
restrain....... "

What a heinous crime—assaulting the
President. But it is not considered a
crime unless the intention is there.

There must be the mens rea or the
intention behind the crime and unless
it is there it is no crime according to
our own jurisprudence. I have gone
through fhe various sections of th
Indian Penal Code. Section 140 says:

“Whoever, not being a soldier,
sailor or airman in the Military,
Naval or Air 3ervice of the Govern-
ment of India, wears any garb or
carries any token resembling any
garb or token used by such a
soldier...... »

In putti'ng on the garb of a soldier, he
must have the intention: otherwise it
is no offence. ,

The only exception to this is section
810, which says:

“Whoever, in a state of intoxica-
tion appears in any public place, or
in any place which it is a trespass
in him to enter, and there conducts
himself in such a manner as
cause annoyance to any person,
~shall be punished with simple im-
prisonment......... ”

Intention cannot be attributed to an
intoxicated man and hence it has been
avoided in the L.P.C.
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What I am submitting to the hon.
Minister for his consideration is that
under the whole of the Indian Penal
Code no offence is an offence unless the
intention is there. If I drive a car and
kill a man, am I charged for murder
before a court of law? No, o for
rash driving, for the reason that it was
not my intention to kill a person, al-
though the effect is that the person has
been killed. Therefore I am charged
fur rash driving and not for murder.

Section 153 of the I. P. C. uses the

words “malignantly or wantonly” and
section 153A says:
“Whoever by words, either

- spoken or written, or by signs or by
visible representations, or other-
wise promotes or attempts to pro-
mote feelings of enmity or hatred
between different classes...... »

Whether under sections 124A or
153A or under the Press Emergency
Act, no punishment was supposed to be
inflicted on a persan without his inten-
tion being proved. Today we see in
plain blunt language that intention will
not be taken into account in regard to
these offences which are very serious
ones. All through the Indian Penal
Code the intention‘'is the main basis
and pillar of the Lurisprudence and that
is being ignored here.

Mr. Deputy-Speaker: Even know-
ledge that it is likely to cn&x“ e is enough
under the murder section. Intention
alone is not necessary.

The Minister of Home Affairs (Shri
Rajagopalachari): The hon. Member
knows all that and he knows too that
we all know it.

Shri Goenka: If you talk of know-
ledge or intention it is all right but if
you say that it is likely to result, that is
what I object to. Knowledge, gurpose-
ly or intentionally, whatever the word
used is immaterial, but there must be
some motive or knowledge attributed
to me, not the words “which are likely
to”. These words are likely o be inter-
preted by persons in different ways. As
a lawyer I ask you, do you not inter-
pret the same section in your own way
and do you not derive different mean-
ings f-om it, although the section may
have been very carefully and precisely
worded. Therefore it is not the inter-
pretation of my intention as likely to do
this, that or the other which should be
allowed. There should be knowledge,
intention or purpose. Under the pre-
sent Bill, not only intention is not to be

* taken into_account, but on whatever
those words may or may not mean I
am proved to be guilty.
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[Shri Goenka]

Mr. Satyamurthi in 1936 introduced a
Bill in the Legislative Assembly to
amend section 124A of the I. P. C say-
ing that after the word “whoever” the
words “with the intention of promo-
tion of physical force or violence or

ublic disorder” should be inserted.

e reason was that the intention must
be there, before you convict a person
under section 124A.

The gravamen of my charge is that
without establishing motive or inten-
tion, simply by these words you inter-
pret in your own way and you definite-
ly lay down that intention will not be
taken into account. This is a negation
of all laws that we are accustomed to
in all our lifetime. Our objection to
the Press Emergency law was that
mens rea or intention or knowledge
was not necessary under it. They have
been bad laws. The hon. Minister him-
self has often objected to those laws
being on the statute book and all our
leaders have objected to them. But
today it is our misfortune that our own
Government should bring a law in
plain. simple and blunt language where-
in the intention is not to be taken into
account. I am grateful to the hon.
Minister for frankly and plainly putting
before the House what his intentions
are, His intention is that the intention
will not be taken ~“into account. I
would invite him to read the speech of
Mr. Satyamurthi in 1936 with regard to
section 124A. It contains all my argu-
ments and I do not want to take the
time of the House by quoting from it to

rove that some sort of intention,

nowledge, mens rea should be intro-
duced into the clause. Otherwise it is
most objectionable and T oppose it
wholly with all the emphasis at my
command. -

Pandit Thakur Das Bhargava: Before
the hon. Minister replies to the debate
there are certain amendments which
we want to move.

Shri Rajagopalachari: Pandit Bhar-
gava was on his legs yesterday for a
pretty long time and finally it was
brought to his notice that we were dis-
cussing only the Explanation.

Pandit Thakur Das Bhargava: I have
given notice of two amendments today
:g the Explanation and I want to move

em.

Shri Rajagopalachari: If they have
been given notice of only today andif
they are only suggestions, the hon.
Member may state them and I will con-
sider them. :

Mr. Deputy-Speaker: If there are
amendments of which notice has al-
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ready been given Members would have
taken note of them. These amend-
ments are amendments to the amend-

mentl moved by the Home Minister with
regard to the Explanation.

Shri Rajagopalachari: I do not object
to it, but I would like to know éxactly
if it is a question of improvement or of
suggestion.

Pandit Thakur Das Bhargava: I beg
to move:

In the amendment pi'oposed ‘by Shri
Rajagopalachari, add the following at
the end of Explanation 2;

“where the likelihood ©f the
effect mentioned in the sub-clauses
is punishable as a substantive
ocffgnce under the Indian Penal
ode.”

To clause 3 add the following new
explanation:

“Explanation 2.—No matter shall
be deemed to be objectionable
matter unless the intention or
assumed intention of the author as
deducible from words signs or
visible representation or otherwise
is proved if intention is necessary
to be proved to prove the relevant
gﬁgnce under the Indian Penal

ode.”

Shri Bharati (Madras): His second
amendment is not in order—it is exact-
ly the opposite, in substance, of the
amendment moved by the hon. Home
Minister. The amendment of the hon.
Minister says intention is not the cri-
terion but this amendment refers to
the proving of intention. .

Mr. Deputy-Speaker: Any amendment
can be moved to a motipn—even for its
deletion.

Shri Bharati: Any amendment which
has the negative effect of the original
motion is not in order.

Mr. Deputy-Speaker: Both these
amendments have been moved. Amend-
ments moved:

In the amendment proposed by Shri
Rajagopalachari, add the following. at
the end of Explanation 2:

“where the likelihood of the effect
mentioned in the sub-clauses is
punishable as a substantive offence
under the Indian Penal Code.”

To clause 8 add the following new

explanation:

“Explanation 2—No matter shall
be deemed to be objectionable
matter unless the intention or as-
sumed intention of the author as
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~ deducible from words signs or visi-

ble representation or otherwise is

proved if intention is necessary to

be proved to prove the relevant

gfggnce under the Indian "Penal
e.”

Shri Naziruddin Abmad: My amend-
ment reads:

In the amendment proposed by Shri
Rajagopalachari, for the proposed
Explanation 2 to clause 3, substitute,
the following:

“Explanation 2.—In judging whe-
ther any matter is objectionable
matter under the Act, the intention
of the writer as expressed in the
words, signs or visible representa-
:!on §hau be taken into considera-
ion.’

_ Shri R. K. Chaudhuri (Assam): I
have amendment No. 304, -Sir.

Mr. Deputy-Speaker: As understood
yesterday we are now discussing the
amendment moved by the hon. Home
Minister and I am only allowing amend-
ments to-that amendment. When these
are disposed of then the other amend-
ments will be taken up if they are not
‘barred.

Shri Rajagopalachari: Before we pro-
ceed with Pandit Bhargava's amend-
ment and before he speaks on the sub-
ject I should give him notice of my
.objection in the matter. So far as his
first amendment is concerned, it may be
treated as an amendment, but his
amendment regarding Explanation 2 is
not an amendment to the Explanation
that I have moved. It is a different
matter altogether and
tion is accepted.it should be barred. If
this is passed my. Explanation would
have to be ruled out. His amendment
is merely an opposition, so to say. I
am not merely repeating what Mr.
Bharati has said—I say the first amend-
ment is in order, the second should be
considered separately. It is not in the
form of an amendment at all; in subs-
tance too it is not an amendment. So,
it would be.easy for discussion if we
consider my Explanation and the first
-amendment moved by Pandit Bhar-
-gava which I say is in the form and
substance of an amendment. This and
‘Mr. Naziruddin’s amendments may be
considered together. Pandit Bhargava's
'second amendment is, I should say, a
‘reversion to his original objection to
;&lause 3 and is not a matter of Explana-

on.

Pandit Thakur Das Bhargava: It is a
new Explanation, but it is certainly an
amendment to the amendment of the
‘hon. Home Minister. His amendment
only says that if a certain thing is like-
Yy to be the result of certain words, etc.,
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- then the intention may not be seen..My
amendment says that the intention,
substantive or assumed, should be seen
in cases where the likelihood of an
offence is not itself an offence; there
are cases where it has been declared
that likelihood itself constitutes an
offence. This is an amendment to his
amendment.

Shri palachari: He himsélf has
put it as & new Explanation :and he is
conscious of the objection.

Mr. Deputy-Speaker: What the
hon. Minister says is that there are
two distinct amendments. One re-
lates to this. Likelihood to incite is
not an offence in itself, but it is an ob-
jectionable matter that can be subject-
ed to action under this matter. Now,
the hon. Member wants to make this
objectionable matter to come under the
purview of this Bill only if it is a
substantive offence under the Indian
Penal Code. That is number one. The
other one is the very negafion of the
hon. Minister's explanation. The' hon.
Minister does not want intention to
come into the picture at all, whereas
the amendment moved by the hon.
Member says that intention is essen-
tial in those cases where likelihood is
not an offence. What I shall do is
that I shall allqw discussion on: both
the amendments of the hopn. Member,
but I will first put the original amend-
ment of thé Home Minister and if it
is carried, then the hon. Member’s am-
endment would be out of order. If the
Home Minister’'s amendment is not

- carried, then I shall put Pandit
Bhargawlt’s.>

Shri Rajagopalachari: Pandit Bhar-
gava should have more consideration
for the question of procedure, apart
from the merits. So far as explanation
2 is concerned which he proposes him-
self as an additional one, it should be
separately discussed and not as an
amendment to this explanation.

- Pandit Thakur Das Bhargava: The
objection is quite right, but the effect
of the words “if intention is necessary
to be proved to prove the relevant of-
fence” is not being appreciated. There
are many cases where it is not inten-
tion alone but likelihood also is suffi-
cient to constitute an offence.

Mr. Deputy-Speaker: The hon.  Mi-
nister clearly wants to eschew inten-

* tion whereas -the hon. Member wants

to include {dntention. I shall allow dis-
cussion but I shall first put the Home
Minister’'s amendment and if it is carri-
ed. then the other one may nbt arise.
The hon. Member may speak on his
amendments.
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Pandit Thakur Das Bhargava: With
a view to illustrate my point, 1 would
refer the House to Section 505 of the
Indian Penal Code. On the question
of the intention of the person prose-

' cuted. I maintain that so far as the
keeper of the press 18 concerned, his
intention is immaterial because the of-
fence against him is that he has used
the press in & particular way. There
the knowledge of the person that the
press was being used for this purpose
is sufficient. But as to whether the
intention of the writer is important or
not, the question was never put to me
and I submit that here intention is ab-
solutely essential, otherwise you will
be framing new offences.

Mr. Deputy-Speaker: When the hon.
Member spoke yesterday, this parti-
cular pprtion was part of the amend-
ment moved by the Home Minister.

Pandit Thakur Das Bhargava: I’
did not notice that the word ‘writer
was there. It was sprung on us as
a surprise and I was not very careful.
1 understood that the intention of the
person prosecuted was immatqnal, put
if you ask me whether the intention
of the writer is necessary or not, I
would say that it is 100 per cent.
necessary to be proved.

Mr. Deputy-Speaker: May I know
from the hon. Minister how the writer’s
intention is relevant? I have my
doubts. .

Shri Rajagopalachari: I was going
to say in my reply that the confusion
has been caused by my having used
the word ‘writer’ in a hurry. I should
have said ‘keeper of the press or the
publisher of the newspaper’ and the
argument would have been much
simpler. I was going to suggest this,
but the basic difference has been well
put by Mr. Goenka. We must decide
on it and the other points are mere
variations of the same argument.

Pandit Thakur Das Bhargava: So
far as the arguments of the hon. Mi-
nister yesterday went, I understood
him to say that the intention of the
keeper of the press only was in dispute
but when I read the word ‘writer’, the
situation became something else. The
presence of the word ‘writer’ makes
all the difference.

Shri Rajagopalachari: I may make
it quite clear that it i a drafting error.
I should be published of a newspaper
or the keeper of a press’.

Pandit Thakur Das Bhargava: Does
that mean that this amendment is
1

4 OCTOBER 1951

to Crime) Bill 4160

taken back by the Home Minister and
these words are substituted? It will
be clear that there is a world of dif-
ference between the intention of the
keeper of the press and the intention
of the writer of the article. ’

Mr. Deputy-Speaker: Let us not be
too formal. He says that the word
‘writer’ was put there inadvertently
and he intends to substitute ‘keeper
of the press or the publisher of the
newspaper’.

Pandit Thakur Das Bhargava: If
these words are substituted, then all
that I submitted yesterday stands with-
drawn, because if these words had
been there I would agree that to a
certain extent the hon. the Horhe
Minister is correct because the grava-
men of the offence of the keeper is
quite different from the gravamen of
the offence of the man who keeps the
press and disseminates the objection-
able matter.

An Hon. Member: What is the final
decision?

Mr. . Deputy-Speaker: 1 am prepared
to accept the substitution of the words
‘keeper of the press or publisher of the
newspaper’ a#nd the omission of the
word ‘writer’. .

Pandit Thakur Das Bhargava: One
great difference now is that the inten-
tion of the writer or the author of the
article will be quite relevant. This is
a very great difference which is
material to the point at issue.

Mr, Deputy-Speaker: In view of the
hon. Minister’s statement, does the hon.
Member press his amendment?

Pandit Thakur Das Bhargava: 1 do,
Sir. Here also the question is of in-
tention only. You were pleased to
point out to Mr. Goenka that it is not
the intention alone that is the neces-
sary ingredient of an offence. In many
circumstances, knowledge, having
reason to believe etc. are also very
material. Therefore, I submit that in
this case also, we must consider those
other aspects. Even if you want to
proceed against the keeper of the press,
it is absolutely necessary that he
should know the objectionable nature
of the document which is ascribed to
him. If he does not fully understand
the meaning of the words used, if he
does not realise that the matter is ob-
jectionable, and in a sort of mechanical
way he gives directions to print the
matter, or himself runs a press of that
nature, it will not become pengl, be-
cause after all in the criminal law of
this country we must have mens rea
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which means criminal intention or
knowledge or at least having reason to
believe that a certain act will result in
a certain way. My point is that no
matter can become objectidnable un-
less and until you can say that so far
as the author of the article is concern-
ed he had a particular intention, or we
can attribute to him a certain inten-
tion ag & result of the words used by
him. I am submitting all this in support
of the arguments which I submitted
yesterday. I submitted yesterday that
the hon. Minister said to us in this
House that he does not want to create
new offences.

The hon. the Home Minister in the
course of his argument said yesterday
that all the offences which are mention-
ed here are given in the Indian Penal
Code and punishable today. If that
statement is correct much of my ob-
jection would be taken away. But I
very respectfully wish to point out to
him that this statement of his is not
correct. ‘I wish to point out, Sir, that
there is no offence known to the Indian
Penal Code under section 124A if in-
tention is not there. Intention is a
necessary ingredient there. Secondly,
Sir, in regard to Section 153A it has
been held by various High Courts that
intention is necessary, though I know
that some of the High Courts have said
that if even the effect is produced,
there need be no intention. There is
of course a divergence of opinion
among the High Courts in regard to
section 153A. As regards all other
sections in the Indian Penal Code
which are referred to in the ob-
jectionable matter, you will be pleas-
ed to observe that intenion is a neces-
sary part of the offence. Therefore this
is a new type of offence which is going
to be foisted on this country.

11 aMm.

What is the difference between
speech and expression? After all if a
person gives a speech, it is the Junction
of the tongue only to express what his
mind thinks. In regard to writing it
is the work of the hand plus the print-
ing machinery. But the mind is the
same: the head is the same. So far
as expression or speech is concerned,
it is only a mode of expression and not
a thing by itself. According to the
Penal Code no person can be convicted
unless and until he makes & ‘speech
with intention. No person can be

" guilty of an offence, unless he is moti-
vated by a particular intention. If
the intention is absent, my humble
submission is that no offence is pos-
sible. By the use of these words
“which are likely to” we are making
new offences and I am very much op-
posed to it. I submit that in no other
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country it is an offence to do a _thin
which is likely to lead to something.

I was going-to quote an instance
this to illustrate my point. I would r¢
quest you to read Section 505 whic|
reads thus:

“Whoever makes, publishes or
circulates any statement, rumour
or report,

(a) with intent to cause, or
which is likely to cause, any off-
cer. soldier, sailor or airman in the
Army, Navy or Air Force to
mutiny, etc.

(b) with intent to cause, or
which is likely to cause, fear or
alarm to the public or to any sec-
tion of the public whereby any
person may be induced to commit
an offence against the State or
against the public tranquillity,

(¢) with intent to incite or
which is likely to incite, any class
or community of persons to com-
mit any offence against any other
class or community.”

Here also the intention is there.

Mr. Doputy-Spei.ker: Sub-clause
is what is used here.

Pandit Thakur Das Bhargava: I a
only trying to give an instance.
is the only case where likelihood
the effect itself is punishable under t
Indian Penal Code. But even he
there is an Exception which reads:

“It does not amount to an offence,
within the meaning of ;his
section. when the person making,
publishing or circulating any such
statement. rumouf or report, has

¢ reasonable gropnds for believing

that such statement, rumour or re-
port is true and makes, publishes
or circulates it without any such
intent as aforesaid.”

This is the only place where I fin
that mere likelihood of the effect cor
stitutes one of the ingredients of th
offence. But even here, on account ¢
the exception, nothing would be cor
strued an offence.if it is proved tha
the intention was not there. .

I am a humble person. I do nq’

want to throw any challenge to anj
body. But if my challenge could b

_accepted, I would be happy to be cor

vinced that all the matters which ar
given in objectionable matter do b
themselves constitute offences. If ths
is done. I am prepared to withdraw m
obiection. I have gone through th
various sections of the Indian Peng
Code which correspond to the mattet
given in clause 3 and I have foun
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at in all of them the intention is an
ssolute and necessary ingredient.

‘Shri Rajagopalachari: I have caught

‘e hon. Member’s point; it is no good
‘peating it over and over again.

Pandit Thakur Das Bhargava: It is
it a question of catching the point.

Mr. Deputy-Speaker: There does
)t seem to be any agreement on this
int. What I thought yesterday was
\at the hon. Member had agreed sub-
antially to this amendment. Now he
differing from that. 1 am not at-
ibutil’}gl any intention or motive to
m, is is a matter on which there
'ems to be fundamental difference and
is no good one side appealing to the
‘her and trying to covert it.

Pandit Thakur Das Bhargava: An-
:her point I want to say is about the
se of the word ‘“‘encouragé”.

_Mr, Deputy-Speaker: That may be
iken up later on.

Ty cwArcmw Ty awelE
"grzq, faw faem o gw AT fgar
PR E AR Aga @ wEerqe faew
} aga @ maie frez #
m o fRft wew & sve
i@ A il | W W s F
TR o N 7 A € R g9 v
TR & &Y o, AT Y sy
A TR E T T fag B w1 FAT
war g S Tw ey § AT
AT ¥ #3745 KT @) fraaw § g
I gA w34 EET §, A
WTT UF WEq R §E A@)F aaq
N gqg N &7 qar, shew N |
FEAfe @ T A mhe Tgw @ g
®AF A g1 I W RN
TE F ¥ -t mE N A A
A AT 7z w2 fewrong f§ €=
qT qes: faa f LW ag A 3w
wE Q)

ow agt wg e < af g fw
At ®v€ AT o g s g, W
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frft ormae § M iy o7 Oy
g w fedr & wewr fear, @
T TS ¥ frar F, w8 fadaw
¥ fawe #, 98 ¥ g wE @
FAT AT WA G O I w A
et wrfed | warefa wgew, 4 39
aig w1 A gguem faw w5
WX T A A FEr § AT T
s F W agr § fFRE I W
FAA A arad g & A )
AT A W AOR FY FAT AT
@ gu g af @ A Og,
G AXFR §, FSAT AR § )
IT R qar W AT =ihgd ar fogw
T W AT IT A AEAR W )
¥fFq ag daT A FIA 1 T AT
@ o At A gl w7 W F)
T &t § wwm e g fFowW
ey & o fxar ar fedY a1 ®
%5 Gar B7 war {7 F A6
& & sEd A 1 Ag A
Tt wff &) w T A W R
araT § fF W@z 39 § LU AAL
oy @ AET Iq AT F & AT
qarafr wgad, ag fFE SRR W
FHT AN § qg AQ wWW A
78t arar | F &g § fe QX QF wT
T w we @ ey wher adt A
arfr. & afes ¥ & sfa fadg fear
o @ g

qutafd W, ¥ & €% g
arar § & fedr & A
w< faar a1 39 & N F17 @ T@A, AN
g Arax w1 2 gEw AH
1 v wmEamy & uAr Svd
awd & tar fF oadr IwTIE
#H & 4 vy & femr dw

.
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NEF ot o § ST Ea § A
TF W T ATAT orar & | |wrafa
wERw, § AT ¥ 9d AT wren-
O FY AW wFATE | EAIR ATEA-
FR A A qgt aF war € fF wfaw
fawre & gEe a felt A
7 a1 figq 7€, S ag 9
AT ar A& g, A WHET FILAR
ww  foqr o e g &
TSy St WY F1G 1A € 38 fet
a fefy gfasmw § w<ar g feEr
Araw & FTaT € | gAR AeAETd
Fgar & 5 s A ey M W
FIGTE 9T I9F I9 A HE g
g1 Af & feT IR 37 F1 qfomw
faramrEY o Y 7 &) ag awmETe A
g1 g et F A € oW
I WY W FTR FIAT § 99 H FH,
N, WME AT I T W gar
A A fagweRy £ afr wrg
T ArE w1 v ¥ S & w7 AT
Fg § ufeg AFT 7 Mg § S@
g @ Ww ¥ ka @I
AT E A1 A F@ Y0 GAAT
orar & T 9T gAAT dvar 2 0 ar
§ WY ¥g @ g vl w@ay,
¥ ¥ A 19 qE & wEeq ¥ aAg

g & f& Wt wrew |/ qav 7 )

g fF uxr gw ®YE w10 w3 @ @)
AN afg a7 F faax ¥ T FF ¥a®
FTH AR NZIAT AT Y
g et FTWEN a@ WA
AT £ ®
Mr. Deputy-Speaker: The hon.
Member will kindly restrict his re-
marks to the amendment or .amend-
fments that have -been moved.
aw cwerewe fog o aaref
AT, & gy ¥ IR F vy @
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gak Fag w8 @ g v am ar
QAT WTT ®AA o7 WY § e
& #€ wrd @ 7qr, fe Ay 9w A
e 7 &2 & I & ag ATFAT
THIAR AT argar | Ffew gAr
o ey 7gY § 5 a¢ faege wow
ar g 1 gAY WETEHTY T A IN
®Y T IF sy Y g 1F wE G
ar & @), dfer aX fedr wysw &
fee & 39 w14 & foq g g °f,
A g4 F fad § g ATAY FLAR
gumr grar 1 fow g ¥ am
T a7 WE IT W TIET Q)
7 Qmirdge w8 & @ T @
g sgEr § | Twefs wgwa, ag
7 7§ omar g S WA §,
g T wiw F aq ogu ¥ g
ARy § f§ @gT AT g9 ¥ FAwE
Fwm @ oo § HE ¥ aE
wer fres o 1 www X A
W o™ 0¥ o= fe 9 § faw
F for gard € Jma af
afergat v M g # fF 3o @

. for war aa =feggd 19N ww

S A Far a1 fE TarAY g@ wE
® awr FT T F oaf IS N
gfe #x ® €1 F wwwar g
AT A oA & wgwr i qar o
AT IFT AW AT £V HF § )
fer & sgm 5 A9 ST dvar
¥ 2@ e wer @7 Ofag, dw
i 8 FAE ) AR TR AW
#2 a1 g fF ag avgar &1 FowT @
¥ qmar ¥ IfF W} GT A
It avqar w7 qeq § forw ¥ fe 2w
®T AT ET 4

Shri R. K. Chaudhri: The hon.
:he Home Minister s not listening
o you. E
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i aw woaw fag: @ R
TE R AR G a1 7 G AT EAW A
¥ guw, afeT qE a1 Fwafa e
¥ sgaré st e ¥ afd e W
¥ wgar & % &u gaw fw feaar asr
A T 9% § Y < g ST T
R s Afa @ @
gewen ¥ § afew g wgm FaifE
XaH bam g N I@E

ot wftedin agwe . ag Y sfem
e B W )

wa e feg: @0 ag
ffera s Wx § @ g &F g
eI AG farg g9 aw fF A
L Ared Fa @ oTEE
g W G A AG g @
ogt feo ¥ fmg @ @, =i
few @ fedt s & foq g Ahaa
Nadr av g7 & faw § I ATEHAY
AT § w1avE |-

o w7 XA | afow 7 Fgw
¥ ¥ 9Ey A § Tt ¥ wgw
fe TSt s w1 aga Aw g | W
A AT AT a9 Y AfegHT TN
¥ 09 wEamEal W YW F ¥ 1 @
NF ae ¥ afy wFw fE
W fas fy Y aog & Afag, T @
WY sfraer (provision) ¥ 4 Agy
W @frd ‘

. shewiged: Ig @X Al
w@ &f¥n  (third reading) #
for &1 ,

Y o fag o o A, st
WHRIETE I § aw ¥ g fs
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o aTT X8 Tew ¥ Afad | gD
A ¥ TN A wEAE Py
arow & g A o fee F dag
¥ gaeq) § wEW R AT w R
Xq a1 HI{T 477 ¥ 2 & 7
g, wor Al gy

(English translation of the above
speech)

Babu Ramnarayan Singh (Bihar):
Sir, the subject we are considering is
very important and very grave and
there should be no hurry about it.
Sometimes it is moved that the ‘Ques-
tion be now put’ and you are forced
to agree to it. But in this connection
I am to request you that we are about
325 Members in this Parliament and
if a member speaks for four hours,
though the time is spent, it is not pro-
per to say that there has been suffi-
cient amount of debate upon it. ‘It
would not be proper to say timt suffi-
cient debate has been had on a motion
if even 15-16 members out of the total
number of 325 do not find an' opport-
unity to speak.

Now. it is being mentioned Rere that
if a person does something, or a news-
paper publishes something or some-
body makes certain statement, it
should be punished, if in the opinion
of Shri Rajaji or this Bill, there is a
likelihood of its creating incitement to
crime. Sir, I would not repeat here the
point expressed by Shri Thakur Das
and others that there is no such law
anywhere in the world. We have been
independent for the last four years;
there iy a new Government, a Pan~
chayat Government, an embryonic
Government. " They should have per-
formed such acts as to invite blessings
of the people of the country. But they
do not do that. These people are
creating all the more evils. I may
agree that if somebody makes a state-
ment or certain paper publishes some
suchr thing which leads to evil cone
sequences it may be punished. But
that is not the point here. It is being
mentioned here that if it is likely to
have an adverse effect it- may be
punished. Sir.®I am unable to under-
stand what sort of law this is. I have
to state that the enactment of such
laws is not allegiance to the country
but an act of disloyalty towards it.

Sir, afterward it has been mentioned
that if anyone ‘has committed’ an act
there is no question of his intention
involved. As stated by Shri Thakur
Das it is known to all and sundry and
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also to Shri Rajaji that intention is a
main ingredient of all the offences
detailed in the Indian Penal Code. Sir,
I may make a mention of our ancient
law-givers. They have ordained that
as regards religious faith if one has
an evil intention in his mind he is to
be construed as guilty whether the act
is actually - performed or not. What-
ever act is done by a man in this
world is done with some intention. Our
law-givers have provided that if a man
does something without any evil
intention, he .is not guilty, whatsoever
evil effect the deed may produce. They
have given that whatever evil deed a
man performs, he is compelled to do
s0 by Kam (desire), Krodh (anger),
Moh (attachment) and Lobh (greedi-
ness). If a man performs an act after
being compelled to do so by Kam
(desire), by K'rodh. ‘anger), by Moh
(attachment) or by Lobh (greedi-
ness), the act is construed to be evil
and sinful. So what I want to convey
to you, 'Sir, and to the members of the
House, is that our Shastras provide
that if we do something without
religious considerations but simply
after being forced by Kam (desire),
Krodh (anger), Moh (attachment). or
Lobh (greediness), it becomes a sin.

Mr. Deputy-Speaker: The hon. Mem-
ber will kindly restrict his remarks to
the amendment or amendments that
have been moved.

Babu Ramnarayan Singh: Sir, I am
talking of intention and about the law
you are going to enact that if a man
does something, whether intentionally
or not, he will become guilty. But our
Dharma Shastras hold this stand to
‘be wrong. They have gone to the
extent to define thay whether an act
is actually performed or not, but if
‘there is an intention in one's mind to
that effect. he is understood to be
guilty from the religious point of
view. The way in which the law is
being enacted will mean that a parti-
cular individual is guilty whether he
“has an intention or not. After all we
are men of flesh and bones and we
know that many a time we do certain
acts or sometimes a few words slip
from our tongues unknowingly. At the
time of speaking sometimes we utter
suchr words as we have no intention
to utter, but Shri Rajaji says we should
be punished for it. Just now, some-
‘body remarked that Rajaji was out fa
create new jails by the enactment of
this law. I understand and I will tell
Shri Rajaji that:he is a - able man.
‘But I would rggzeest him.:» do good
-of the country with his ability and not
evil of the country. And I would go
to the extent to say that it is an insult
to the ability if evil of the country
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is done through it. Only that ability
is worthwhile which does good of the
country.

Shri.R. K. Chaudhuri (Assam): The
hon. the Home Minister is not listening
to you.

Babu Ramnarayan Singh: Whether
'our Home Minister listens or not,
understands or not, I am to appeal to
the Chair and to the whole of the
country through him that the country
should understand what great disaster
is being done in this Parliament and
that also through the persons like
Shri Rajaji. I am not to say much in
this connection as it is only a question
of intention.

Shri Naziruddin Abmad: This is also
in the Indian Penal Code.

Babu Ramnarayan Singh: Yes, it is
provided in the Indian Penal Code that
there is no offence if there is no
intention.

This is provided in the canons of
religion also. Whether the deed is done
or not, if there is an intention. if there
is an evil intention, the man is 1Tuilty
from the point of view of the religion.

So in this connection I have nothing
more to add now. First of all I will
appeal to Shri Rajaji that he has a
good name and he need not destroy
his good name and fame by moving
such proposals. First of all I will
request him to withdraw the Bill
otherwise let the previous provisions
stand.

Shri Rajagopalachari: This_ is all for
third reading.

Babu Ramnarayan Singh: No Sir, it
is required just mow. I would ask you
to withdraw it now. First I request
you, Rajaji, to withdraw it, otherwise
I would appeal to the members of the
Parliament to negative it. Such enact-
ment will mean evil of the country
and not good.

Shri Barrow (Madras): The substi-
tution of other words for writer—I do
not remember the exact words—
publisher or proprietor, to my mind,
seems to have made the question of
interition all the more relevant. The
intention of the writer will have to
be taken into consideration. I do not
know the legal implications of this,
because I am not a lawyer, but, it
strikes me that when there is any such
sign cartoon or if an article is written,
the intention of the writer is very
‘relevant. I would only refer to experi-
ences about two very great men—one is
the hon.”Deputy-Speaker and the other,
Socrates. 1 will take them in precedence
of time if not in order of importance.
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[%hri Barrow]

I would refer to the hon. Deputy-
Speaker. The other day, in one of the
local dailies—I do not know, it may
not be a local daily—anyway, in one
of the dailles there was a cartoon
published. This _cartoon had something
to do with the Hindu Code Bill. It
showed the hon. Deputy-Speaker......

Mr. Deputy-Speaker: There is no
dispute about that. It need not be
referred. So far as I am concerned,
the matter came before the House and
the matter is closed.

Shri Barrow: I am on the question
of intention. The point is this—I am
trying to make the question of inten-
tion quite clear. There was one inter-
pretation of that cartoon......

Mr. Deputy-Speaker: The hon. Mem-
ber need not refer to that instance at
all. I took exception to that and the
matter is closed. Any other reference
may be made. I would not allow any
opportunity to explain it one way or
the other.

Shri Barrow: Coming to the other
illustration of mine Socrates was
placed before Judges, and he tried to
explain the reasons for his unpopu-
larity. He told them that he carried
out an investigation into the wisdom
of different cultural groups and he
related what {ook place when he went
to the poets. He says that he selected
very carefully composed poems and
then be called on the poets who wrote
them. I will try to give a translation of
the lines as well as I can; I have
wx;i’tten it -here. This is what Socrates
said:

“There was scarcely a man
present who could not talk about
these poems much better than
the poets themselves.”

The whole point is that the intention
of the poets was not being read into
the poems and bei% given other
meaning than that ich the poets
themselves had in mind. Therefore, in
any writing or any article. it is very
relevant to the issue that the intention
should be taken into consideration.

If the hon. Home Minister is moving
his “explanation” in the interests of
better literary and refined output, then,
I can understand it. For any man to
express his thoughts and for those
thoughts to be communicated in toto
to the mind of the reader. it means
that he must have a very sound com-
mand of the language. It means that
he a conll\r;\on l?mthwm r;‘ot be able to
express himse rou newspapers
or through cartoonsg or %y any “vistble
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means, because, his intentions - may
not be clear and he will not get a
chance of explaining them, should
the proprietor or publisher be put
into the dock.

Shri Mirza (Hyderabad): A great
deal has been said with reference to
this matter. I would like to submit
that words are curious things. Some-
times your intention may be to pro-
duce a certain effect; in fact, the
speech might produce the exactly can-
trary effect. So, there is a distinction
between the power of words and the
intention of the speaker. What the
hon. Home Minister is trying to do is
to differentiate between the speaker
.or the originator of the words and
the words themselves, because, the
words have a life of their own. In
drawing thig distinction, he has taken
into account the effects that the words
are likely to produce on the general
public and the adverse effect that they
might produce even for the security
of ltnl;e State. So far, it is perfectly all
right.

There is also another point made by
some hon. Members. They referred to
the Indian Penal Code. Take for
example Mr. Goenka. He said that in
the case of drunkenness,—intention is
not required. In the journalistic world,
drunkenness might be. a ground for
intention. Some of the most powerful
articles in the Press have been written
under the influence of drink and not
over a cup of tea. Therefore, this
analogy of the Indian Penal Code to
the journalistic world is not entirely
appropriate.

What the hon. Home Minister is try-
ing to do is to shift the responsibility
from the speaker to the publishers
and printers of the press. Printers and
publishers of the press must have the
capacity to find whether the words
they are going to print will produce a
particular effect. .

Shri Naziruddin Ahmad: What about
:ltl?dden meanings? How could they do

Shri Mirza: Meanings are not hidden.
Any one who knows anything about
the English language knows how to
use words, knows all the meanings
and the effects they can produce.

Shri Goenka: Why do you talk only
of the English language?

Shri Mirsa: We sare talking in
English Mr. Naziruddin Ahmad:
that is twy I sai’ English. If you
could hear me with-a little patience,
which I have spent a great deal in
::inrinx you, I think you will see my
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So, Sir, the hon. Home Minister is
trying to shift the responsibility from
the speaker to the printer and publisher
of the press and I think in a more
developed society it is possible to shift
that responsibility. But, I have my
own doubt whether the Press and
publishers in this country have got
the capacity to find out what effects
particular words might produce. This
requires rather deep thought and some
formula must be found so as to satisfy
the requirements of the hon. Home

. Minister and also satisfy the peculiar
conditions existing in this country.

There is- another point which my
hon. friend Mr. Goenka made which
strikes me as something peculiar. He
made it yesterday -also. He said that
the editors write the articles and that
the editors are responsible for printing
the articles, and why should you shift

the responsibility to the  proprietors.

It seemed to me that if the responsi-
bility- were to be shifted to the poor
editors and the poor journalists, then,
Mr. Goenka would be satisfied. Why
is he so keen for the proprietors of
the press. Proprietors, I tlrink, should
have the capacity to find out and to
determine what effects particular

words, and particular articles can

produce.

After saying all this, I have a very
humble submission to the hon, Home
Minister and it is this. Every new
idea has- its own reactions, and wvery
often of a violent kind. Whether it is
Galileo saying that the world revolves
round the Sun or Socrates preaching
his philosophy, there are violent re-
actions and it could be interpreted as
likely to incite to violence. Therefore,
I would like to stress -thig matter. If
you have this law on the statute book,
there might be a tendency to dis-
courage new ideas. Of course, if it is
on the political plane, they have bigger
reactions. The problem before us is
how to get rid of the criminals as
Rajaji calls them and at the same time
protect those who are not criminals.
It is possible that some other Govern-
ment might utilise this law to satisfy
other ends than that which the Home
Minister has got in mind.

Shri T. Husain (Bihar): Which

other Government can come to power
except thig one?

Shri Mirza: That I know, as long as
my hon. friend is here, there will be
no other Government.

There is just one more point which
I want to -make. It is not sufficient
that the Home Minister is satisfied
:chat there is freedom of the press. It
- is also not sufficient that he satisfies

-
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that there is freedom of the press. |
Besides that, he must create.conditions ||
in the country so that people may feel
that there is this freedom, and for
that, if any alterations have to be:
made I hope the hon. Minister will con-
sider them and accept them. There is
a great deal of feeling that the clause
in its present form does not satisty
Members. And=after all we are deal~
ing with the realm of the mind and
thought. And in the realm of the mind,
the greater the risk you take, 2nd the
more you extend the boundaries, the:
more secure they become. 'So I would
appeal to the hon. Home *Minister to-
effect the necessary changes, and I
know he can by his jugglery of words
satisfy both sides and I hope he will
take note of the points that I have
stressed. '

Shri M. P. Mishra (Bihar): I fail to
understand the whole trend of this
debate, particularly on this amend-
ment. In his speech of yesterday,
Rajaji made it perfectly clear that
his whole intention was not to sup-
press the freedom of expression but
he wanted only to take account of such
bad elements as were there, parti-
cularly those who were out to over-
throw the Government by violent
means, who were out to incite violence
or sabotage, who were out to publish.
grossly indecent or scurrilous matter,
Now, I can understand that if a ses-
sions judge sits with Rajaji’s whole
speech before him, as the background
for this decision, he could interpret.
this Bill or the provisions in this
measure and he will not have any
difficulty in interpreting them correctly.
But our difficulty is that the judge:
will not have the speech before him,
but he will have’ _ the cold printed.
words of the Act and he will interpret.
the provisions as they are.

Rajaji also said—and withr this T am.
sure very few will be found to dis-
agree—that apart from the intention

+of punishing the real criminals in the

profession, he was prepared to go the:
whole-hog with the House so as to
safeguard the real freedom of expres-
sion. After this, I fail to understand.
his new amendment which now seeks:.
to liberalise the words “tend to” to-
which everybody objected, as mere
tendency to incite or encourage should
nqt be made an offence. Suppose a
tribute is paid to the heroes of 1942
or fo the heroes of 1857, who were:
leaders in a violent rebellion, should
we take objection to that? The Home-
Minister now seeks to change the-
words “tend to” into “likely to”. I think
this is a little improvement, no doubt.
But then the addition of another
explanation makes things worse, as
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i{Shri M. P. Mishra]

r’andit Kunzru pointed out yesterday.
gl the words “tend to” are to be sub-
tituted by the words “likely to” and

the explanation also is to be there,

en the position becomes worse and
p andit Kunzru said that in preference
0 that, he would rather be content to

ve the original “tend to”. And I
juite agree with that view of his,
d.hmn;h nobody likes the words “tend
0",

¢ 1 appreciate one difficulty of Rajaji
tin regard to the intention. There is the
2ditor of the newspaper who has the
authority to publish what he prepares.
adBut there is some one else who writes
tcertain matter which is objectionable
tand he takes it to the printer who may
pot be intelligent enough to under-
stand whether it is objectionable or
not. And the printer has the other
bworry of having to attract business.
8He publishes it and there the mischief
Nis done, though he had no intention
Tof doing anything wrong or objection-
Cable. The writer must be shown to
thave some intention behind what he
writes, something objectionable, with
reference to incitement to violence, or
ioverthrowing the Government by
fviolence or some of the other objec-
;ﬁonal,matters detailed in this clause.

¢ T would like to point out that most
Cof the controversy over this Bill
Icentres round this particular clause—
tclause 3. I do not think the press is
Va steam-roller, but .even such sections
tof the press that want to support this
Bill are not able to support it be-
tcause of the great tradition of freedom
Vof the press that has been built in the
§ country over a number of years—over
twenty to thirty years of our freedom
struggle. And so even such people as
are not likely to be affected by this
Act, or such people who have nothing
to defend except their vested interests,
. they are also opposing the Bill because
they are not in a position to get away
:from that great tradition of freedom
" of expression that this country has
" built during the past twenty-five years
of our struggle. I feel that the tradi-
tion of the freedom of expression in-
herited by them is sometimes proving
to be greater and more powerful than
our own tradition of freedom struggle
) and that is why the Government has
| come to propose things which are
: likely to suppress the legitimate free-
. dom of expression. Consequently I feel
{ it would be very good both in’ the
s interest of the press and of the country,
. if both the Government and those who
: object to this Bill could assuré each
: other that so far as the intention to
y suppress the really malicious and
i dangerous criminal elements is con-
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cerned, 'there is no difference of
opinion. It has to be conceded that
after the achievement of independence
there are certain elements in the
country—say the Communists—which
are out to exploit any position. The
reason is plain, because they have to
take counsel from outside this country.
Also after the achievement of freedom
it is wellknown that there are certain
foreign influences working in the
country, influences of different kinds.
There is the American influence work-
ing, there is the Russian influence
working, there is the Chinese influence
working and so on.

Mr. Deputy-Speaker: Are we going
back to a general discussion? The hon.
Member will please confine himself ‘to
the amendment.

Shri M. P. Mishra: Yes, I confine
myself to the amendment. I would like
to say that this contentious clause,
clause 3 of the Bill has to be most
carefully considered by the House and
I would urge and request Rajaji to
understand the point of view of the
opposition and also the opposition to
understand his point of view. He must
have this much of law so that the real
criminals who have intentions of doing
mischief, should be suppressed. At the
same time freedom of expression, the
right of the opposition to oppose the
Government and oppose' its measure
and policies should be thoroughly
guaranteed.

One more . point, Sir. I have been
repeatedly hearing at any rate on be-
half of the Government that the press
in its present context of highly
developed technology publishes in an
hour's time lakhs of copies and in an-
other hour distributeg them to many
lakhs of people and this fact deserves
special consideration and a harsher
treatment from the Government. The
press is not nationalised but is in the
hands of the people. But in the hands
of the Governm<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>